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(Act 9 of 1986)

An Acr 1o prowde for the growth and development of [Mmera/ Areas in a‘he
- ~State and for matters ancillary thereto. o
BE it enacted by the Leglslature of the State of Bihar in lhe thlrlyseventh year

. of the Flenubllc of lndla as followsi— . - .
- CHAPTER l

: ‘ - Prellmmag/
1 Shorl mle extent and commencemenl — (l) This Act may be called the

Blhar [Mlneral] Area- Development AuthorltyAct 1986; -

(2) It exlends tothe whole'of the State of Bihar;
' 43 1{3) It shall come [into force ofn such date and in such areas as the State
50¢ J Government may, by nC}tlflCEﬂlOl’l in the’ Olﬂctal Gazetz‘e appcnnt
gg L ’ ' . “Notification’ L ' -
50 ; [Wﬁa;mﬁwaﬁaaa:n Fo 3-F0 o 9- 018/91— 45- o Fao Fao ﬁrnavze

50 ¢ Wit 1993 ——Fﬁ'&'l’(‘m"ﬁ?ﬂT@TFf 87 Fererr Ifgerrs (i) aifafir, 1992 ( e aiffey
50 24,1992) =} 41T 1 ITHI (3) %mﬁmwﬁﬁmaﬂwﬁgmwwﬁw

-'-50? %Wﬁ#ﬁﬁaamméama@ﬁﬁmzazo Féigr 1 B8 1984 - ERT SN G
ST AT 1087 Feies 20 et 199+ mﬁwﬁﬂmmﬁﬁaﬂamﬁ@ﬁaﬁw

50’

- 517 M g Es/ fe 1-105/84 (§%) 1261- 6 o, TS5, Fadtatiges. Eussicoa
'51 aﬁwwmmmaﬁ@m%ﬂﬁmaﬁmwaﬁamm o
2113 ... 2. Definitions. ~ I this At unléss the context otherwise requ;res--"f“ :

: § ; .(l) amemty includes road, water—supply, street llghtlng,_hculﬂg,-dralnage~--.
sewerage, publlc works, houszng play- lselds PaiKs, educat:onal Health-
'51; | &nd ~Medical” commumty and recreatlonal facllitieg aed such other:
_ ’» . * ~ .+ | conveniences as.thé State GoverAment: may by—neﬁll”‘“ﬂ@n\ ln Oﬁ’lcral

Y | Gazette, , specify to be an amenity for the’ plrposes of-th sAct ,
(2 )—\—Ae;heFHy—means%he —[Mmeral]Araa Developmenmumenfy consntuted _
“undeér section.5 of this ASt: R TESEETEs L

+ (3)- 'Bu;ldmg_Operatlen“mcludes erectlan or re- erectlen of: bu{ldmg ar. any
part lherecn‘ roofing or re-roofing of any part ofd bulldmg or of any open._ . _

space, any matérial alteration: of enlargement of & Buﬂd’— ng,—any_.:
“alteration of a bu;ldlng as is llkely to affect its: dramage:__er sanlrary‘

: arrangemenfs or materlal affect JtS securn:y or the construction of a door

g "-‘*"."openmg or any street or land not belongmg to. the owner L

1 Subs byAct 24 al1992 ’




/ (4) [MrneralDeveJopmentArea means any area declared to beat fMl
" Development Area under sub-section (1) of section g of thts Attr-

. {(5). '‘Court' means a pnnctpat Crvrl Court of ongmaljurtsdtotton and tnc:tu
any other civil court empowered by the- Government to perform '

_ .. functions of the court underthts Act wrthrnthe pecumaryand local lin

* of its jurisdiction’; .

(6) .‘Developrent’ with its grammatrcat vanatrone means the carrytng ot

il o building, engtneerrng, quarrying..for . burtdmg raterials or otf

b{ - -~ operalionsinof GVer or undgr l4md or the making of any material chany

in any building- or land and includes. redevelopment and Iay“bﬁ‘—'“"
subdivision of any land and. 'to.develop’ shall be construed accordrngt
- (7). ‘Development Pian'.means the draft Deveiopment Ptan and the f=;fl’ﬁ
DevetOpment Plan prepared urider thts Act ==

SGFVICG RN . Tk
(9) 'Government meane the Qtate Government

land and thmgs attached 1o the earth or permanenﬂy fa-';

_ anythtng attached to'the earth .
- (11) 'Local authonty means any Muniorpal Corporatton or_'

Act 1948 (Bthar Act Vil of 1948) Qr any. suchlocai body;c ',
any area to WhtCh 'EhtS Act apptred :

e

Govemment pubhshed or crrou!ated wnthtn the ptanmng area :
(13) ‘Means ofaccess mcludes anyroad or meane of aocess whetﬁer anate

‘or Public, for vehicles or pedestrlans ' SRR
(14) 'Oocupter lncludes— .

S “(a) - tehants: o =
| ":.'-:f “- {b)- an owner in. occupatton of, or otherwree usmg htS Iand
e arentfreetenantofany]and I

+(d) alicensee in occupation of any land; R
(e) lessee orsub tesseeor any other person in- oeoupaitoaoflaﬂd and

. -.(f) “any person who is liable to pay to the owner. rem,_damage-orany
ktnd of payment for the use and occupanon of a=n_rand O
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premium for any land-whether on his own account-or oh account of, of Y467

on behalf of or for the benefit of any other person oras anagent, trustee, ]
guardran or receiver for any.other person or for any rehgtous or - '

) chantabte institution or who would so receive the rent or premiumi if the —

. land.-were let to tenant arid includes the Head-of a Goverhmeht::
' Department General Manager of a Hartway, the " Secretary or other

Principal Officer 6 a Local AGtROTITY, STATULory Authonty of company.in__
_.respect of propertteeunder—themrespeotwe control;.

(17) ‘Prescribed’ meaas presorxbed by rules oF regutatrons made under thts
Act; - . . . -
(18} 'Prescnbedﬂuthorrty means the authorrty presonbed under this Act

(19) ‘Public Place’ means any place or burtdmg which Is open to the use-and --
_ enjoyment of the public whether it Is. aotuaNy used or en;oyed by the
. " public or not, and whether theentrweregutated by any charge or—net,
(20) ‘Hegutatton mears a regutauon made under lhlS Act by the [Mmerat}
Area. Development Authonty and. lnoludes zoning and the regulattons
2t made as part of a development plan; T e
. (21)' ‘Ftute nreans a rulé made under this Aot by the State Government

g '(22) 'Soheme means a devetopment soheme and includes a plamor ptans
‘ together wrth the deacrtpttve matters rf any, retatmg tosucha soheme

(23) Words and expresstons not defined. under this Act shall have the same
meantng asin the indian Mines Act, 1923, [the Bihar and Orissa Muntcrpat o
‘Act, 1922 and the Bihar Agnoutturat Produoe Markets Act, 1960 !. ' S

' [(24) Commodtty means any oommodtty produoed or extracted ohemtcalty
“or mechamoa[ty or with the help of tools and eqmprnent dnven mannually
or by power other than the. agrroutturat products as. specrﬁed in the hst
to be. prepared under clatise’ (u) of section 90-A of thrs Act;-

(25) Market Area’ means any area whtoh may be dectared as suoh under
. sectron 90 Aot th:s Aot - : Lo e E T

G
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- where: produotron or extraotton of any oommodtty takee ptaoe
(27’) ‘Fee' means the amaunt chargeabte unider. sectton 90= A of thrs Aot

(28) rLroenoe meahs a ltcence granted Under otause (m) ot sectton 90 A of
thts Ftot ”} C . . - “—‘—'—*———“—"* :
_ ' ‘ CHAPTEH H ~ﬂa~ T
. 3 Dectaratton of the ) Mtnerat Devetopment Area and the Constttutton f_“ : N
- of the DevetopmentAuthorlty — (1) The Government _may; by. natification in the :.-;_-5.;_-.;.-&{,, .
Otftotat-Gazette -declare—anweea#mrntng;-area»tnotuding:euoh—ad}aoement or % '
oontjguous areas tntheﬁmte, tobea [Mtnerat DevetopmentArea forthe purpose .~ Edil
ofthisAct. . . : o g
(2) Thé above said nottftcatron shall defme the Iu’nfts of the area to—wttteh tt- talt
retates' R el s :

1, Subs by Act 24 of 1992

TS n e Y B ?t.tv,r'. L S e P R
S e et LM N S




. : X ,=,‘
_ (3) The Government may, by not:flcatron thereaﬁer aIter the limits of the are«ﬁ“
"s0 as to include theretn or exclude therefrom such areas as may be specn‘ted n 2
the notfﬂcation : : .

Nottftcatton NEAUBREN P s
.1,;

[Wﬁmﬁmaﬁwqwo 3o 441f‘a=navzoﬁ:ram19911—~ﬁenaﬁwee:ﬁ
%ﬂﬁmmﬂmratfﬂﬁm 1gee(ﬁ’e'irattﬂrﬁm9 1986) 1 HIRT 3 Fi 34-477 (3) %aﬁﬁa";
eﬁm‘taem‘rrrm%rgeqeo 3l 587, AT 1 -8 1984~ g1 B FTeITe el eq:f
eanenwmen i nernzﬂme ewnnaﬁrﬁnmmeaaﬂwm”e

4, Power to wrthdraw [Mmeraf Devnlopment Area from operatlon of ;;1
- this Act.— (1) The Government may, by nottftcahon wnhdraw frorn the operat;on T
' ofthe reievantprows:ons of thrs Act whole ora part ofany [ Mmeral Develop__ent o
- : Area decldréd. thereundei. = = : : '—%

(2) When a: notmcatton tS issued under thts sectlon fn respect of any*area~-_

?a the re!evant prowsrons of thrs Act and aH notn‘icattons ru!es and

", (b the GovemmentshaH after consultmgthe focat au“thonty/authonttee‘
‘concemed frime a.scheme detefminingwhat portion of the balancs 42
~of the fuind’6f the Authority shall vest in the Goveriment and the ™
local authonty/authontles concerned ‘ahd in: what- mahner the
properties and liabilities of the authority shall be. appoitioned. -,
-between the Government and the local Authonty/authontles and on. "
the schems being not;ﬁed the fund. properties and I:abt!mes of the'i' '
Authonty shaH vest and be apportrohed accordmgly N

RS- Constttutton of: [Mmera!Area Development Authonty for : Manerat'."~ '
: -'Devetopment Area. ~{1)-As 500N as may be after declaration-of the [Mmeral_':_"..._';-;
L ;Development Area. as notlfied under .section 3(l), the Govemment shall- by'_-
3-_jnot|frcat:on I the- Official Gazefte with effect fromr such. date as thie Government -+ ~f
_may -appolnt in this behalf establish a: [Mmeral Aréa Development Authorlty.',:.

e,

—

“";‘“ﬁa—ﬂ?\"u&hmﬂ;m“ - LT o .':
v __-‘.“-_' R ry k4 T,

) (heretnafter referred to as the Authonty) for : [Mmeral Development Area

i theLAuthonty shall be body: corporate with perpetUal successmn vand a -
. ommon__eeal and subject to. such restncttons or quahflcattensas may be lmposed B
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'}.:.“_._'( i -nehaethcnt%seestab!tshed under sub-sect:on (1) above shall consxstof
thertottowmg*members = . : ' e
I (a)__A Chairman shall be a person to be appomted by the Govemment

(b) A TEChnlcaf member to be appointed by the Government Ay S

(c) The Chief Town 1 Planner of the Government;’ . . R |

—

e e ey ST SO o
ot E S ias
: et
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A
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Secs.,S-?'} , Blhar_lvllnerel;Area-DeuelepmentAuthorl.ty Act, 198“8' \%{,57/’ .-

[(d)The DlVlSlOl’lal Commlssroner concerned with the Mineral Area . .
- Development - Authority and the District Maglstrate of the District
"declared as Mineral Aréa Development Authonty under sub- sectron (1 )
of sectronS] ) : : o

' (e) Three members of the Bthar Legrslatrve Assembly fram th [Mrnerel N
.- Development Are&elected by tbe_B har. Leglslatrve Assembly in the
manner prescribed; - C

(f) Two members nominated by the State Government otwhrch one shall
'be Scheduled Caste and one shall be’ Schediled Tribes; -

[ (g)Two representathes of the Mrmstry of Central Govemment deahng wrth .
Mines end Minerals.] - : _ -

(h) ‘A representatrve of the Town' and Country Plannlng Organtsatlon of the

‘ . Government of Indla; : L : '

(). Two ‘repr esentatrves ol‘ the [Mrneral mterests in the [Mrnetal' )

o Development Area to be nomtnated by the Central Government '

; '."':_'Z':('j) - :Not: _more than two representatlves of the. local bodies In the ! [Mmeral' ' """‘,

- Develepment Area to be nominated by. the Government - 4l
Tk Secretary Urban Development Department shall be ex-oﬁ‘/cro member; " " - {t
_"."_and . . . = |
(l} Managmg Dtrector of the Authorlty, ‘who . ehall be a whole ttme‘ '
Government officer, appointed by the Government

(4 ) The Mahaglng Director and the Technrcal member shall be v.hole time
' otfrcers of the Autharity. : g

" (5)The Managrng Diréctor shall bethe- Chlef Executtve Otlrcer of the Authorrty E fl

- 6. Appomtment of Secretary tothe Authority. — TheGovemment ‘shal] appornt :
4. a Goverhment officer as the: Secretery tothe Authorrty: ‘Who- ehall notbea member of -l
% NN Authorrty The: Secretary shall exercise, such ‘powérs.and perform such dutres as may‘ S

_ be prescnbed by regulatrons or delegated to hrm by the Authorrfy I 1

. 7:-Term of office. and condrtrons of ‘'service of the- Chatrman and. the b :
members of the Authonty = (1) The term, of ‘office" otthe Charrmen and the g
. members of the Authorrty shall be of three years ahd condltlons of. serviee shall
"be' euch as may be prescrrbed under rules dnd they shall bs entltled to recelve
such salarles ar allowances or both as may be flxed by ihe Government T

(2}, The Government may, if thmks frt, termlnate appotntment/nomanatton of
the Chalrman and any member of the Authorrty except the members elected by

“Govemrnerrt have been coneulted m respect thereof Lt e

fruyeesn _—-—__‘—4_=_qr; =2

=By Any: vacanoy 50 created shall be hlled by fresh appemtment/nommatron
by the Government. ’ : L

_ (4) The Chelrman or any member ot the Authortty may ressgn hts memberehrp
+ by giving netice in writing to the Government and on s ‘such. resrgrratren berng
» =accepted by the Governmeht he shall cease to be & member of the Authonty

. 1. Subs. by Act 24 of 1992




i U

() - exercrse envlronmental control and prevent pollutlon caused by or

_ (lé) take Such- steps as may be necessary to preVent and to remove nursance

.(m)-‘assess and- plan for the needs of the Goal mlnrngagencres arid the

‘(n)» take such steps -as - may be Necessary and eXpE!dJ_eﬁt to-;:-;—:,_

ol o R S
' .
o

i

,l_) necessary for the preparatron otievelopment planf" P —

-+{c) prepare a development plan of the [Mmeral Devel’ pme‘nt Area and to -
.“enforce and execute it; - l -

(d) gurde assrst advice, direct, superwse and ‘co- ordmate development

- -activities of all department and agencies operatmg wrthrn the [Mmeral

K Development Area; ; : el
(o) suggest prioritigst ‘U‘Governrnent‘Department nd‘ Omer c'o'ncerned
development agencies’ wsth .redard. to development schemes
undertaken by agencles operatlye wrthm the [Mrneral Developmentj—;i_.—,
. Area; ” : : - B
() undertake or cause to be undertaken executlon of pro;ects and schemes .
‘it the [Mineral Development Areaand supervrse and co- ~ordiate the L .
executlon of projects and schemes by other agencres operatmg in the_»75e54:
_ HMineral DeveloprnentArea - - l :
(g) provids for the development of infrastructure facmtles rncrudlng roads
" education, welfare of Scheduled Caste and Scheduled Tnbe water

. supply electncuy, dra!nage etc; .
(h) ) take such steps as may be necessary to prevent the stnkmg oftowns m .
. the! [Mineral Development Area; - R i
(i) 'bnng back-Into an appropnate use of land Under derellct mrnes

l"wl“

i:.:‘.tq:'v-i*s-.

s

:.4&__

Dt

‘.arlsmg ouit, of mmlng operatrons

K aflecring public health; - = T
(). = regulate thedlsposal ofsewage rubbtshand malntarnpublrcconvenlences o
' drains; cess pools, etc.; within the [Mmeral Development Arga; T _hﬁ

‘people in the [Mlneral DeVerop'm"ent Area and. provrde commumty

facllmes mamtaln samtatlon health and educatlonal facrllties and S5

g

'prevent ‘the' outhreak-and-spreadof- eprdemtc ‘disgases and
‘provide forrthe proper treatmént of the sick; the establrshment B A
and mamtenance of hospltals and dlspensarles__'a —the

Area and

10 Subs. byAct 24 of1992




S'ec':s. 9-10'}
(o) perform any other functron whrch is supplemental mcrdental or -,i

"‘B'iher-rarr“"”erner ke oeveropmér}rmrﬁa‘my-ﬂcr, 1986 -

consequential to any of the funorron aforesaid or whrch mey be -

S prescnbed

1[( ta) For the purposes of pen‘ormrng the funohons menhoned in sub seotron
(1) it shall be lawful far any Officer of the Authority— ,
(r) 1o entef T 6 upon any Jand to make survey and or to teke lever of

- stigh-land;— _;__‘_'__M___.__j e

" Development Plan.

' (ii) 10" drg orbore-into-the sub-soll;:
(iii)
- trenches;

taken and: botrndademnrrorbe marked otherwrse

‘._,(v'_)'- |

- of sewers, drams or other utrlrtres]

7 2) The? [MmeralArea DeveIopmentAuthorltymayexererse a!sosuoh powers
''as may be necCessary or expedrent for the purpose of carrymg out ltS functrons N

to make levels and boundanes by p!antrng marks and cumng o

(i\)) to'cut down and c:lear away any part of any standing crop, fence or
" jungle where 'the survey:cannot be completed, .levels cannot be o

to examine works under constructron and to ascertarn Ihe course e

v under thrs Act. . ... , L

S A Meetmg of the Authorrty ~—(1) The Authorrty shaH rneet as end when e
" necessaryand at least six times lﬂayearersuchtrmes and places asthe Cherrman N '
'may determine in. this behalf and shall observe.such procedure as. may be '

T prescrrbed in. regard to the transaotrons of its busingss or such meetrngs
(2)'The Charrman or in his ‘absence any member chosen by the members

' r“rorn amongst themselves shiall presrde at a meetrng of the: Authorrty

10.- Conshtutron of Consultabve and . Co- ordmetron Commlttees =(1)

The Government shall, oonshtute a Consultative and Go-ordination Committeefor . |

[Mmeral Area Developnjeet _Auﬂ;lorrty on‘the™ s,

= the pufpose ot advising e’
preparation . of.- the - Development Plan,  co- ordrnetmg the annoa!*prar_rsﬁ_and Lo

4 frprogrammes of - varrous deveIOpment agenores ‘and: GoVernrnent department o
N _..funchonmg wnhm the [Mrneral Development Area and 16, genera{!y ¢o- ordinate R 7
i - the overall funcbonmg of euch developmentagencresrn the rmplementahon of the e

(2) .The Consu[tatlve and Co ordrnatron Commrtte&shaﬂ oonsrst of tbe

foHowrng members — el

(a). The Chairman of the [Mrnera{ Aréd Development Au’rhonty sha” be the

Charrman -ex officro f. .

(b) All other members of [Mrnerai Area Develor_rmentAuthorrty

-__..T._;

hrm .
(d) Engmeer-rn-Chref PH.E. D or any Chref Engrneer euthonsed“byhrm e

..{e) . Director of lhdustnes
(f) Drrector of Agrrculgure, .

T1UTRELbY, Actztiotiggz
2. Sub, by ibid. -




* * cxhae

(g) Chsef Conservator of Forests;- . S ..

.(h) Chiet Engineér, State Housmg Board; -
Dfrector of Education, Director of. anary Educanon Dlrector-

0 ‘

Secondary Education and. Deputy Comm:ssnener oo

‘_ ‘() Director of Health Services: |
TR “Maximum thireg representatives oﬁhe‘labour uriion, recogmsed by tﬁ

1 ; - -.. =Government,-relating to the-! [Mineral-, labour. of the erneral Area
. L__Q_-_. __Dévelopment; to be ‘nominated by the Government : 4
(l) - Chairman of the concemed lea Panshad — ex off/cm

(iy Haliways

(if)* Tourismy arict Civil Awanen

(m) Transport-and Communications; -
(iv) Hegtonal P[annmg Housmg and Urban Development

'-_.g__ .1):)

ﬂ | (V) MmesSafer. e 7 §

: _ Noflflcanon B
B rwmmﬁm aﬂ‘wa:rrmsh ﬁo 1. 1043/34— 1012-—%— To- ﬁro ﬁ:na -‘
11.9.1991. —ﬁmaﬁww%ﬁmemfwaﬂﬁm 11986 Cr%re'rraifqﬁmre 1986) i

- Hmoaﬁw&rm(i) W (2), mmmﬁrﬁ%aﬁmw%w%aﬁﬁm

AT A O, 3% A % R SRR e wifgdl o et R # aifd deer st
SIS ST G ) T e disrT i raler i Qe felehry woifee ¥ el v
’meﬁﬁww%ﬁfﬁmmfwwa%qmﬁéﬁ%mwé@
.WWWWWWW%WmWﬁﬁ_“ e
(’mf) aﬁww%ﬁmsﬁww%mwa—vﬁa&w o

(‘@) WW%WWM%WH@W: _
. aﬁmmm/wmﬁmmﬁrﬁaﬁémﬁ@#ml
oo (%r) #an@ﬁaweﬁwfammmgwwﬁmﬁmg@q
o WW] - R A R
B MR . L b o L TR
@ R
T g@ﬁifwmaﬂam@éi — T
-’.»--(3%’) mmﬁmmqﬁammwﬁfﬂ ‘"‘“ et
ﬁmwﬁaﬁ: S Con ‘— |
| m@)@@)%mmaﬁafmaﬁﬁﬁrﬁaﬁwm] *j_ ;..‘~ j

necessary and at Ieast four times 'in -a year at such times and placee a8 th 3
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oo B

Consultah\re and Co-ordination- Committeg for’ partlcular purpoeee = The
Authorrty and the Constultative and Co- ordination Commlttee may associate with

rany of their. funchons defined under this Act.

- allowances if any, and shall be governed by such condltlons of serﬁrce as may be .
"determlned by regulahans made i this Behalf: - R B
be the Authority shall not-later than six months afterits ‘constitution’ orwithin such

. or part théreof at a time in the form to'be prescnbed rndlcatmg the present use of
;.. every piece of land in the [Mrneral Development Area . .

: ‘A'ef the preparation of the map and regrster and/or the place 0" PlﬂCGS Whef e COPIGS

'desrgnated by the Authorrty ora “Committee appemted b,y the- Authenty fer tF

- persons; who have filed-the objecnons make areport-to-the _@ethonty

and may make such'modifications in the map or regis’rer oF both as it conardere
: _properand‘a“dtrbt‘the miap rand'the regtsterBy resolutlon

. Authority shall publlsh a pubhc notice of the adoption of the map and theT regrsfer
and the. placé or plaees where copies of the same may be rnspected and_shall-

i publrcatron of the copy of the publlc notice: in the Oﬁrctal Gazette in respect of the

Chalrman may deterrnme in this behalf and shall obeerve such procedute as may

: be: prescrrbed in regard to the Iransachon ofrts busrnees of such meetings.

11, Temporary - ‘association . of "pérsgns wrth the. Authorrty and

themselvee in such manner'dnd for sUchT purposes as rnay be prescribed, andany
" person whoee assistance-or- adweethey—rnay—censrder necessary m_pertorrnrngs

12, Staff of the Authonty — (1) Sub;ect to such control and restrictions as
may be prescribed by the rule, the Authon’ty may appornt stich members or other .
officers and employees (including experts for. technical ‘works) as may be .
necessary for the efficient performance cn‘ rts functrons and may determme their -

desrgnatrons and—grades o
(2) The Secretary and the other ofhcers and employees of the Authorrty shall

be entitled to receive from the funds of the Authonty such salanes and such

_CHAPTER m T
CL Preparatron of presem fand. use map, -
13 Preparatron of present land-tse map and reg:ster -—As soon as may '

time as the Government may, from. tlme to time extend,.prepare a.present Lanclw
Use Map (herernaﬁer called the map) and Land Use Register taktng thewhele area

i4. Notice .of the. prepar’atron cn‘“ the o map an‘él‘regrster—-— (1) Aﬁerﬂ‘-he' _
preparatron of the map and the regrster the Authonty shall- pubhsh a publrc noticé -, 7

respect to the map ‘and reglster w:thrn 30 days of the publlca“tlon of such notsce
@) After the ‘expiry of: the perrod mentloned in sub sectron 1) an ofﬁcer ‘

purpose shall, after allowrng a reaeonable opportunrty_of_hemg_heand to all the

(3) The Authorrty shall conmderthe report as eub“mﬁted unaer sub sectron (2)

(4] As SO0 &8 may- be, aﬁ:er-the adoptlen-eﬁ»the maeeanehthe‘reglster the

submit copies'of the map and register to the Government . ot
- (5) A copy of euch notice shall.also be publrshed in the theral Gazette The

1 Subs, by Act 24 of 1992




b

e ——— e .

-Siibmif the same to the Government and shall follow the p_pcedure and exercrse

e e

e the map and the regrster with respect to the [Mmeral Deve!opment Area shaH be1
L pard by the Authonty TR _ oL

prepare arid” submit to the Government & Development Plan for who!e of the."

.i.iand-provrdefor—— S . |
Ateaskreser\red tor agncutture pubfro and Semt~p_ubhc open Spaces

parks playground,"gard gns and other recreatronal uses green bett and

Map and a Ftegrster istobe prepared then—- Bl
(@) - if “within the™ penod presorrbed —ar- wrthm such perrod whreh thgj‘é

. Governrnent has.extended, .no.map or.register has been prepared orjw
L (b)—~rtat-any time:the Government is satrsfrerithaLtheAuthorrty is not takrng ;
- 'steps neGessary to prepare such a Map. and Register within that period; ™

- the Government may direct the Chief Town Planner of the State to “

. prepare the map and the regrster
(2) After preparatron of the map and the reglster the Chref Town Planner sha” B

the powers of the Authonty tnder sectlon 14 of tho Act.
(3) Any expense incurred under thrs sectron Jn connectron wrth the makrng of_ i

"CHAPTER IV'. '5 B C
: S Development Plan . . e o
16. Development Plan. - (1} As'soon ds may be, afterthe deolaratron of the
[Mrnerat Development Area tunder section. 3, Authority shall, nat later than two
years of such declaration or within such time as the Government may from trme :
totime extend and sub;ectto such drrectrons asmaybe rssued bythe Govemment .

[Mrneraf Developrnent Area or any of its parts. . .
(2) The Devetopment Plan shaH ( ) defrnethe varrous zones info whrch [Mrnerat _

. '-_.manrier rn 'whrch land.J in each zong I§ proposed td be devetoped and'the stages by “f
: ,.whrch any such developrnent shall' be carrled out, (b) sefvé as. a -bdsic pattern of. i
A.t‘ramework wrthrn which the devetopment schemes are to be prepared ‘ :

‘—~ Lot __..',. ’

(3) The, DeVeIopment Plan shaH as far as may be neoessary, rndlcate defrne B

' '.';i“)

——— e . .
Nl
v P

B “”—frfr)“eomptete—road*andustreet--pattern—andmtraffrc—errcutatre [ pattem for

present and future requrrementsr' L T

(rv) Major roads and street rmprovements ‘
(v) “Aréas reserved, for pubhc burfdrngs and rnstrtutrons and tor new crvrc

development n
(vr) ‘Areds for future development “and expansron and for new housrng S

T\'n\'

~ 1. Subs. byAct 24 of 1992.




ec. 16|  Bihar Mlneral Area.,Qev.el:op.mem_Authority Act;,198'6" o {1

; (vn) Water supply dralnage sewerage, sewage disposal’ and other publlo <
utllltles amenities and services including electrlcsty and gas;

Z o {viii) Proposals for. ﬂood control and preventlon of water and alr pollutlon' oot

control; o N

(lx) Fl”lﬂg up or reclamatlon of low lvrng swampv or unhealthv areas ano
~ leveling up of lands:.. R e

(x) Proposals for ie- development anct_t*ptovement.ot EXISTng burl*'up
TTTTTEreas; oo :

(i) Preservatlon conservatlon and development ofareas ofnatural scenery

. - and Landscape ~ :

' (xn) Preservation of features, struotures or places ol hlstonc:al rndustrlal

' archtectural and scientific interest and educational value;

(xm) Prowsron for the lrnpmuement_oi_areas—of bad_layeut of obsolete__ M
development and sltsm areas and- re-locatlon of populauon

(xw) Detailed development of spegific . areas for” housrng of -coal. mrners_ .
' establlshlng mdustnes ctwl amenltles educatronal and cultural facilities; "

(xv) Preservation of . eroston, provrston for atforestatton or: reformatlon
lmprovement and re development water frontareas nvers and tal\es

- {xvi) Proposals. for srrlgatton and hyclro electnc works and other sources of e
‘ water—supply, e i : : ‘

(xvii) Preservatidn of sites for new townshlps and - other farge- scale
' . development projects which are required to be undertaken forthe proper
development of the 1[Mmeral Development Area or new towns

2 (xviii) Provision of anctllary lndustnes development through establlshment ofd_
industrial estates and industrial areas; mstrtutron for satlsfactory and '
eﬁrcxent development of lntrastrocture o NS

(xrx) lnfrastructure for health, educatton rural housmg etc:;

~(xx) Shlftmg of lndustry and/or populatron from over—populatron and
ingfustrially congested areas and mdrcatrng the: densrty of populatlon or :
the Concentratlon of lndustry and other economle aotlwttes to be altowed

i

manyarea y' Gl L

_ storeys. and size and number of bu:ldlngs and—etheestraetares-the SiZe

1 of- yards and courts and other open spaces ancl the *use“of*burlclmgs
structures and land; . TTET S : T b _‘:_:_.:_a._ 'P“'I
3, ¥ (xxn)Such other matters as lncrdental to or emergmgfrom theabeve i caewmie o

" (4] The'Dévelopment Plan shalf lndlcate the stages by which the. proposals e
v ‘} proposed torbecarried out together with the fmancral lmplteatloeseef:eaeaetage-——i ‘
(5) The Development Plan-shall desrgnate land and SUbjeCt to aoqursrtlon for
e fany public puigose and in partictlar Ut wrthout pre;udlce to the generallty of_thts—. iy
prowsron for'the’ purposes of~ i |
(l) the ‘Union' of Indid : the State and the local authontles or any other L '

authonty establtshed by law and public. utillty Concerhs;, ' cemmen

1 Subs byAct 2”4’0_?1992




. be presorrbed in regard 16 the transaotron of rts busrness of suoh meetrngs

Consuliahve and Co-ordination Committeé for’ partrcular purposee- The -
Authorrty and the Consultative and Co- ordrnatron Commmee may associate with
themselves in such mannér@nd for such’ purposes as may be prescribed, and any .
person whose assistance-or- edvrcethey—may—co-rsrder necessary rererformrng :

rany of therr funcnons detined under this Act. _ s e

12. Staff of the Authorny — (1) Subjeot to such oontro! and restrictions as
may-be prescribed by the rule, the AUtHory may appornt sitch members or other
officers and employees (including experts for. technical ‘works) as may be
necessary for the efficient performance of lts functrons and may determrne their -

desrgnatrons and grades * FR T )

et e e i e B i 4

- be entitled to recerve from’ the funds of the Authorrty suoh salanes and such :.. '
- allowances, i eny, and shall be governed by such condrtrons of serﬁrce as may be
' ."determrned by regulanons made in this behaif S »

. CHAPTER m S
Preparar/on of presenr Iand use ma,o
13 Preparatron of present land- tse-map and regrster -—As soon as rney
be the Authority shall notlater than six months afterits constitution orwithin such
. time as the Government may, from time to time extend,.prepare a.present Land
4. . UseMap (herernaﬁer called the map) end Land Use Register takrng thewhole drea _

; ‘'or part théreof at a time in the form to'be presonbed rndroatrng the present use of
. every piece of land in the [Mmerai Deveropment Area

14. Notice - of the. prapar”atron offhe map and- regrster — (1) Aﬂer—the 7 N
preparatron of the map andthe regrster the. Authorrty shall- pubhsh a pubhenotroe S
;" ofthe preparatron of themap and regrster and/orthe place or. plaoes where Copres ’
‘of the" same may- be mspeoted rnvrtrng objeotrons in wrrtrng from:; any person wrth
respect fo the map and regrster within 30 days of the pubhea’tron of stich notroe

- @) After the ‘expiry of: the perrod mentroned in sub seotron (1) an’ ofﬂcer
! desrgnated by the Authorrty ora Commm:ee appornted by the—Authonty—fer ﬂﬁ— s
'purpose shall, after aHowmg a reasonable.- opportumiy_oibemg_heem ro alt the '
persons; who have filed the objectrons make-a report-to- the-A_uthorrty

(8) The Authorrty shall consrderthe report as"sub;mrtted una‘ er sub section (2) .
and mey make such modrfroatrons in'the map or regrsfer or both as it consrders S
- propera d‘e(d‘p‘t‘the map ‘and'the register by resolutron s

(4) As 500 &5 may: be, eﬁ:er.the adoptren«of«the map=and=the~regrsrer the
. Authorrty shall pubhsn a pubirc notice of the adoptron of the map and ther regrsrer
and the. place or p!aces where copies of the same may be rnspected encLsha!L
submit copies’of the map end register to the Governmenr ST

-(5) A copy of such netice shall also be pubhshed in the Offrcra! Gazette The .
: .,publrcetron of the copy of the pubhc notice inthe On‘rcral Gazette in respect of the .

- 1 Subs by Act 24 of 1992
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(2) The Secretary and the other offroers and employees of the Authorrty shaH o L




164 Blhar MlneralArea Developmentﬁuthortty Act 1986 - . 0 [11 )

i (vu) Water—supply dramage sewerage sewage disposal and other pUbllC .
- utilities, amenities and services including electnc:ty and gas; ‘ .
- (viii) Proposals for flood control and preventlon of water and alr pollutlon ot sl
‘ control ' o - B : :
t:x) Fllhng up or reclamanon of low lvtng swampv or unhea th\/ areac; ano
~ leveling up of lands: . B R RCCI R .
(x} Proposals tor Te- o‘evelopment and lmotovement Of.. e_>‘(ﬁl_8>tl’f‘l(} OUllt up . .
Tareas; oo T
(xi) Preservatlon conservatlon and development ofareas ofnatural scenery
, - and Landscape .
(xu) Preservation of features, structures or places of hlstoncal mdustnal
N arehtecturel and scientific interest and educationa) value;
(xm) Prov:ston for the lmptouement_ot_ateas_of bad-layeut ot obsolete_ -
development and slum areas andre- locatton of populanon ' .
: (xw) Detailed development of. specn‘lc ‘areas for housrng of -coal. mlners LT R
e establcsh:ng lndustrles c:v:l amenmes educatronal and cultural facrlltles

(xv ) Préservation of. eroston prowsmn for afforestatlon or retormatlon
lmprovement and. re- development water tront dreas, rivers and. lakes N
- (xvi) Proposals for 1rngatlon and hydro electnc works and other sources ot T
water- supply [ SO
(xvii) Preservatibn of sites for new townshlps and other large- scale
i developmentprolects which are required tp be undertaken forthe proper
) - development of the [Mlneral Development Area or new towns
' (xvm) Provision of ancillary industries’ development through establlshment ot
industrial estates and industrial areas; mstltutlon tor satlsfactory ancl
eﬁ‘lctent development of lnfrastruoture SRR e, ,_._.._."
(x:x)lnirastructure for health educatron rural housmg ete:” e s T
(xx )Shlftmg of. mdustry and/or populatlon from over—populatton and
industrialty congested areas and mdtcatmg the: dens;ty of populatlon or '
the concentratton of md ustry and other economlcaonvmes to be altowed
, 'manyarea e T : S e e
(xxx) Ftegulations to regulate thhm each zonethelocation hetght,“nomber“ BN

TR ey s

T moy

e

Ty

T

e

(ST R,

25, ¢
d

TR

P - e o

x@ proposed to becarrred out together Wlth the flﬂaHClal lmpltcatzonse%eeeeemge—"i '
- (5) The Development Plan-shall des;gnate land and subject totacquisitien for

tlany public purgose and in particitlar 6t w:thout pre;udlce totl—te é—e_nerahty,otthle—
[iprovision for'the purposes of - - R
;i (l) the Uhion® of Iidia : the Staté and the local authontres or any other . i

authonty establlsh ed by law and publtc uttllty coricerns;.

1 Subs by Aot 23 or“eez




Plan
' (V):' any of the matters'as are referred to In"sub- sectlon (3)

——~{vi). the: Draft Development Plam_as submltted to the Government shall ll? Ll

_ particular include e
" Recommendations to the Government regardlng the dlrectrons to be;r :

(a) j

~ issued to the concerned local authorities in the [Mlneral Dévelopments 4
Area and the different departments of the Governmerit, if any,’in respecff ift

. .of enforcement and implementation of the proposals contarned ‘In the- i
draft DeveloptneneP'anﬁ — et : s,_,,?;lc'
(b) A repor' indicating the priorities- assrgned to worke lncluded in the Dr"a' & fpn
N DevelopmentPlanandthephasrngoftheprogrammeofdevelopmentassuc . Ij’d‘;
S i Preparat:on ofthe plan by the Authorrty and sanctron thereof - lfaﬁ
Development Plan/Master Plan for the 1[Mlneral Development Area, or any part 4
. thereof has-already been approved and riotified by fhe State Government.undgi {: ‘A
] }' thf

‘the provisions of the, Brhar Town Plannlng and lmprovement TrustAct 1957 (Blh %
Act 35 of 1951) or any other faw far the time being in force inthe State before the™ i
commencemant of this Act, the Development Plan/Master Plan already approved-- Au
and notified by the Government shall be deemed to have been. prepared by the
. Althority and sanctioned by the Government under the relevant provision of the
Act till such: time thé [Mmeral ‘Ared Development Authority modn‘les the:-
Development Plan or prepafes a fresh Development plan - 4
- 18. Power -of Government to.require: Authonty to- prepare a Developmen. : 'a'nt:
'Plan in respect of [Mmeral Development Area-—- Notwrthstandlng anythmg Cor
o oontalned in section16; the, Governmerit may, by no’nﬂeatron requrrethe Authonty l fan d
" toprepare and. submlttothe Government beforeaflxed date aDraft Development g
Plan in.respect of ! [Mlneral Development Area., ‘.l . ¥ -
... .19. Power of- Government in:casé *of default of Authorlty to prepare ;or-L
) Devel@pment Plan.— (t)Where by vrrue of the fore_jomg prov:smns otthlsActa Thair
i | Development Plan is to: be. prepared then; = - ™ AE :_.' .
4 <. (af Ifwithin the" period” presonbed ar wrthm such perrod whrch the n ot..;
‘Government has.extendéd; no. Development Plan hae beer prepared or L
If at any time the. Government is Satleled that the: Authorrty fs not takrng

(b)
steps necessaryto preparesuoh a'DevelopnreantaTrwrthmttrarperrod Tmod
. the’ Government mdy o drrect the Chief Town Planner—te—p_repare the '

s s PR—— 4
R e TR LE Y B e s =

= :13.-.1..-..4.- .‘ra.l..l_r,:m.-u........' i e ol o
, . o D “ - R Tre s

' "';"Development Plan
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"‘e'c‘s. '20.'22 ] Blhar'MlnieralArea Deyelopmé’nt Ai.rth’o'rlty Act,;_téao_ S [13 %

(3) Any expense rncurred under thls sectlon in connectron wrth the
‘reparatron of thé- Development Plan for the [lvlmeral Development Area shall be
paid by the Authority”. - CrennL T I T

_ 20. Approval of the Government to the publrcatron of not:ce of
__preparatron of. Development Plan——— -ASSOOIT as-may-be after'the Development
lan has been submitted to the Government but not tater than the time preseribed -
rrerules the Government shal} drrectthe Authonty to make such’ rhodrfrcatlons

..,,':. T e :5

£ (2) The nottce of preparatron of the Development Plan as provrded under .
“4lsub- sectron (1) abOVe .shall,; notwrthstandrng anythrng contamed ln the Land

.fthe said Act. R i :
. (3)-After the eXprry of the penod mentroned in sub-sectron (t) above the

Aul:honty shall appoint a Committee- consisting of the Technical Member and -not - _
3% S:e jmore than two of its ‘other members,. to ‘consider :the ‘ohjections. fllecl under ‘
of the

. 1€ jsub sectron 21(1).and report on them within stich’ trrne as the Authorlty may fix i i
518 s behalf, - - : : .
: " L (4) The Commrttee SO appomted shall have powerto €0 opt any other persorr e
hin 1 ‘aid such co-opted pereon shall have a-right té take part in the disciissions of the
yi 'f.*._.g,; Commmee relevant to.the purpase but: shall not have a‘right to vote at meetrng

and shall not to be a member forany other purpoee

i (5) The Comrhittee s0 appornted shall afford a reasonable opportunrty of
4 being heardto anyperson including representatrves ofGovernrnentDepartments

pup

o
3.
ok

. -5"<

--'%lbemg s0 heard. = i ;- RIS RASRLR N
th ¥ (6 As soon as rnay be after the: recetpt of the- report from the cornmlttee but .
j'D? “not later than the time prescnbed by the rulés, the Auﬂtonty shall consrder lhE‘

report of the Commrt‘tee ancl may make stich’ modtfrcatrons in the Development .

‘:. .or Locat authorrtres who has frled any ob}ectron and who has madea‘requesbfor_* o .

ng :Plan as jt considaTs proper, and shall submit the Development Plan with of without . -

fod¥: modrfrcatlons together With the report of. theComrnlttee te-theaGeverementW“"'- o

the © % 22 Approvalby the Government.— As soon ds may be, aftér the receipior —
jthe Developrnent Plan, together with the report of the Comittes, he Governrnent

1ef. gmay within six. months either approve the: Development Planor may appr:ovecrt__

he fwith such.modifications “ds it may.-consider neceesary of may. retu’—hte

ld Development Plan.to the Authontyto modify the. Plan or te: prepare a freshPlan in”

‘ accordance thh such dlrectlons as the Governrnent may issue. rn thrs bahalf,

. l “1. Subs. by Act 24 of 1992
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I 23 Coming ‘jnto operatlon of tne Development Plan. — (l) rnrnedra;f
... . after the Developinent Plan has been approved.by.the Government ‘the Author,

-"~.,-- -shall publish a public notice in the Official Gazette and-iny alocal newspaper-of; t}
e approval of the’ Development Plan -and the place or places where coples of. tl
E Development Plan may be lnsp‘ected Lo S Jﬁ
~3-——- ~-(2}-The publication- of the notree in the-Official Gazette of the approval of th
Development Plan shall, notwrthstandrng_ anything _contained _in :the Lanr

Acqursrnon Act 1894 be deemed to-be-a deolaratron duly r‘rma‘i—urﬂer sectton |
~ ofthe said Act.: R
(3) The. Development Plan shall_ come rnto operatron trom the date o
publrcatron of the aforesaid notice in the Official Gazette. -
(4) After the - comrng into operatton ot the Deveroprnent Plan such
Developrnent Plans as mentroned under. section 25 of this Act shall stand modrfred
~or altered to the ex*emthe‘propo‘sals*rn‘tnese Devel"‘pm‘ent Plans are at- vanance
wrth the Development Plan broughtrnto effect under thrs Aot Sl T "%
24 Mo'dtfl'cation drd review of DeVelopment Plan —~ (l) At any trme afte?"‘
“"the date on which the: :Development Plan for the [Mmeral Developrrient’ Areé
comes into operation; ‘and at least once in every’ 10 years after that-date the
Authonty may and if so drrected by the Government, -shall; aftet- carryrng out stich”
fresh sUrveys as rnay be consrdered necessary or drrected by the Govemmenr, 5
review the Development Plan. and make stch modrfrcatrons in the- DevelopménT
Plan as may be considered necessary and sabmrt to the Government a draft
modrfred DeVelopment Flan for approval =
(2) The provrsrons of sectrons 21,22 and 23 shall mutatrs mutandrs apply to"'

suclr a Developrnent Plan. . :
25, Minor changes inthe Development Plan ~At any time after the date;

.on whrch the - Development Plarr-cofmes -into “operation, .the .1 [Mrneral Area‘
DevelopmentAuthorrty may, Wrth the prror approval ofthe Government makKe such‘ 4
- minor changes in the Development Plan as may be necessrtated by topographroal,_ ]
“and cartograph ical efrors: and. omrssrons detarts of proposals notfully y rndrcaled-
in the Plan or ohanges arrsrng eut of the rmplementatron of- the proposals in the.
Development Plan : Provrded—- R Y . 1 oL _.:.___f_
; (i)' " thatall such charges a.c in the publlc rnterest;,_a_nd TS |

o it cthat, all, such changes are notrtred_t_o_tlleopttblrch e Pt

26. Modifications and: changes.in the Development Plan to. bo placed on
the table of the House inthe State Leqrslature —-Alrmodrfrcatron -and ohanges :
madeinthe Development Pildn shall be’ placed onthe table of the State Legrslature":'

- —Aimodifications-and changes of therdeveloprrrerrtplarn—ertrerapproval—otthe State' ’
Government shall be plaeced on the table of both Houses of theéeate Legrslature_ ,

in ensurng sessron .. )
" 27. Power to acquire land, under the Land Acqursrtron Act 1894 Any._. :

tand required, reserved or desrgnated in a Development Plan or a“devetopm
soheme shall be, deemed to be land needed for, a public purpose—\mth
. meaning .of. the: Land Acquisition, Act, 1894 (Central Act | of 1894) and~ -

acqurred under the sajd Act.
- 1. Subs by Act 24 o_f 1992.




CHAPTEH \Y

o e Conrro/ of Deveropmenr and use of Land
28, Use and devefopmenr of /and ro be m conformrry W/rh Deve/opmenr

eve!opment Area, No person shall use or permrt o be USed any land or carr/ out
i are’a 'otherwree rhan i conformrty with such™

iny development m the aforesa
Development Plan—.

o

T S )

T,

AT

.(.r) Provided, that the centrnuance of the use ofany tand for- thepurpose and
- to'the extent-forand-to which it is being used onthe date gn which stch
Deve!opment Plan.comes’into operalion, may be allowed for suich perido
and uporn- such terms and, condmons as may be specmed by lhe

reguiatrons made In this behalf

‘('ii) Provided furtLerthatnothmgmlheeecimneha”appiyia{he CoalMines = -

‘-'.'. .
PR ‘h .

. Act. e :
29 Prohrbrtron of - Development wrthout payment of Developmeni

charges and wrthout pérriission. = (1) After the apphcatron of this Act tathe

[Mlneral Development ‘Area and eub;ect to the provrsron re!etrng_to__the

Deve}opment charge ; and other provisionis oﬂhrs Act no deve!oprnent mstrtunon
.or charge of use, of any.fand shaH be. undertaken or carriéd otit.in-that ‘areg—.

‘without obtalmng a certificate from the Authonty cernfymg -that the _
development charge as leviable Under this Act has been pard or that no:.-

, such deveiopment charge is !evsabie N
~{b) wrthout obtgining the; perrnrssron in wnttng as provrded for heremaﬁer

(a)

Provrded that no such permission shah‘ be necessary —
(r) for carrylng out such works for the maln’renance rmprovement or...:.
- ' other alteratjon of any. buudrng, whrch effect onIy ‘rhe intericr of the .
. bur!dmg or whrch do not matenaﬂy eﬁ‘ect the exlerna! appearance :
S oftheburfdmg S B
- (i) for rhe r‘arryrng out by the Central or the State Government ar. any
- ocal authonty of any wcrks requ:red for ‘the . rna:ntenance or

“carried out on. land wrthm the boundanes of such @ghwa\ﬁs road N

"o pubhc street Fe ol
(i;‘i) for the carryrng out by the Centraf or the State Government or any

Iocal authonty of any. works for the purpose of tnspecnng. repairirg
~~T:rr*renewrrrg any’ drairrs. Se’wers mmnfprpes—cabmﬁ‘r
- apparatus-including the breakrng open of a any street of o_t_h_e_r:tand

. for that purpose; el
{iv) - for'the excavation (lnc!udrng wel ) made | in the ordrnary course of

: agncultural operarons -
(v) -for the construcnon of unmeta Ied road rntended to grve access t

land solely for agncultura! purpeses

JU—

1, Subs by Act 24 oﬁQQé

operatlon carned out Underthe provrsrbn of Coal Mrnes Na ronahsanon - il

""'rmprovement of @ hrghway ‘road.-of publ;c street:. Building. wocks:—:- i |
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(Vi) for normal use of land Whlch has been used temporarlly for (
. purposes; o . L .

- (vii)- in case of land normally used tor one purpose and occastor

- used for any other purpose forthe use of land forthat otherpurp

- on occastons ' : oo .

(vm) for use. forany purpose lnoldental tethe usecofa burldlng for hur

habitation- orany other. btuldnngMattached to such buildi

(i)() for prospeottng operattons ‘for coaland’ other mlnrng however,
- Authority shall be informed.of the. details of the’ proposed sche
- before sueh operations aré-undertaken, by the lessee, sub-less
or the mine owner. The Authority shall have the right to sugg:
suitable madifications in the scheme keeplng in vrew the over
development of the area. o

30 Permrselon tor Develop?'hent — {1) Any person or body (exeludrng

undertakrng) lntendmg to carry out any development on any land shall make a

application in writing to the Authonty for permission-in suoh form and oontarnrn
such. partlculars and accompanied by such document and plans ES may b
prescnbed by the rules orthe regulations:- . ———
' Provrded that the above provrslon shall be. etteotlve rn those areas where the
authonty is to carry out the plafi and it ‘shall not be essential to get'the map passec
-for those areas.where the Authonty is not to carry out @any scheme

, (2) In the case of a departrnent of Central-or State Government or Iocal
authonty inténding to carry out any development other . “than,. operatronal
constructions onany land the concerned department orauthorlty as the case may
be,.shall riotify in writing Me Authonty of fts Intention to do so, gtvmg full

: pamculars thereof and accompm ﬁuch documents and plans as. may be{
prescribed by the Government trom time ta time, at: least ‘oneg month pnor to the

. undertaklng of such development Where the Authonty has faised any ob)eotloh"'-
in respect of the contormrty of: the proposed development either. die o any.

‘devejopment plan under- preparatlon or'td any of.the. bwldmg bye laws in force at:

- the time, or due to any ofher. materlal oonsrderatton under sub sectlon (4) the -

department or the local authorttyas the oase may be, shall mte T S

(a) ‘gither make necessary inod ltrcatlons in the proposal for development to }‘

meet the objecttens rarsed By the Authority, or . : '

(b) subrmit the proposals for development together Wlth the ob;ectlons ralsed =

s by the.Authority to_the Government for decrsron When pr:oposals_.aacl_-'
... .objections have been submrttedﬁcﬁl‘velopment—sha i-be-underiaken-unti

—_——

the Government has flnally decided-on the mattér withih three month-' ==

e N-—"“_t—-—_—_ PO

The Government on reoelpt of the proposals tor develepment_together

o 'modlflcattons in the proposals as they consrder hecessary m the _

—_———

The provrstons ns of sub-§action (3) shall—net apptyto_tht_sie




(3) On such apphcanon bemg duly made and on payment ofthe deveiopm ent

"ﬁarge as may be assessed urder Chapter Vii =
(a)-_the Aulhomy may—pess arrerder w1tmn prescnoed fime in. theraUdmng

. manner - -~
grentmg perm:ss:on uncondmonaﬂy, or-

()

(i) grantmg permission subject to stch condltron as it may thmkﬁt or
- (i) refusing permissxon :

" (b) without prejudlce to the genera”ty of the foregomg clause the Auth orlty

“may lmpose e"conditions = - .
tothe effect that tHe | permlssmn granted is only for a hm;ted penod

( )
that aﬁer the expiry. of: that perjod the land- shaH be restored to'its”
prevrdus Condmon or the use of the !and permxrted shali be
discontmued L) i <o : LR
(i) for. regulating the devefopment or use of any other Iand under the
'confrol of the apphcant of for thé carrying out of works on-anysuch
' 'land as'may appear to the Authonty expedient for-the purpose of

: - the permltted deveiopment
(4) The Authonty in dealing with the apphcanon for sﬂuaﬂon shall ha\fe regardto -

(a) the prowstons of the Devefopment Plan, it it has come !nto operanons

: . (b) anyother matena! ‘consideration.
: (5) When permission is granted. subject.to condmons OF rs refused the
Yy be . srgrounds of tmpesing such cond;ttons or suich refusal be recorded in- the orders
”heil - (6) Any stch ordef shall be commumeated wsthln ﬂfteen days to the apphcent

‘ x'm the manher prescnbed by regufations A o

ed « prescribed authomy vl
be .. [T

d 7' (2) The-prescribed- authority efter recewmgthe* e _
”%opportumty to- the appellant .and the Authority 1o’ be neard "m, Jase—en«erder

i di ismissing the appeal or a”owmg the appeal by~

n F (a_) grant:ng permxss:on uncondmonany, or
(b) grantmg permtss:on subject to such condttlons as it mey fh’ﬂ?{ ﬂf:—;___ -—

3 L
(c) remowng the condition subject to which perm:ss:cn*ﬁas*been' granted
4 ‘and lmpesmg mher conditions; ;f any &S }t may thmk fst wnthm three

i
AN TR e
s

months -
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32. Lepse olpermrssron —-Everypermrssron for anydevelopment grante(

Lmder this -Act shall remain in force for two years only from the date of sué‘£
s “Tpermission. recelved provided, that'the Aulhorll/ may on.an application made_r

U’lls behall lefore the expiry of the aroresald perlod exrend such penod rn surlab

_ cases for another penod of one year. oL _ ?
T “‘33 Oblrgatron to acquire land omr refusal- ef permrss;on or on grant: cﬁ
permrssron in cértain._cases, —. (1) Where any person. Interested in, the land
aggrreued by an order i in appeal under section 31 refusrng ta- grant_p‘e"r“ ission lo
-develop the land, 'or granting permission sub ect to conditions, claims — :

* {a) that the land has become rncapable of reasonably benefrcral use in the
' exrstmg state. or . o

(b) in a‘case where permfssron to develop the Jand was granted- subject | to

} conditions that the’land cannhot bé rendered cdpable "of reasonablyu

- - beneficial use by carrying outtheg perrmtted development in accordancwe‘;Pi

_+ . with thesé condrtlons he_may_\mthm three” ‘months and’ in the manner‘“_

T .'prescribed by the rules serve_anihe Government a riotice (herernafti%"' ‘
. referredtods an acqursmon notrce) requrrmg the Govemment 1o acqurre :

-t

his rnterest in the land.
(2) A copy of such no‘rlce ‘Shall at the .same timé be served on the Authorlt‘ g

(3) After recemng notrce under clause (1 the GoVernment ‘shall appoint g s
ty"tothe parson interested in serwng '

the acqurstlon notlce arid the Authonry to be heard, and.shall submit & -reéport
thereon to the Government. After rec:elvmg such reporl the Government o
if satlsﬂed ‘that the conditions speon‘red in (a) or (b) of olaUSe (l

(@ ()
~are not fulfilled, or. o N T
if the order appealed agamst was passed on the ground of not

- (i
complyrng with any provrsmns of thrs Act, rules or regulatfons thats may
- be applicable shall pasg-an order refusrng to conlrrm the: nouce .

-'r_.

(b) if satisfied that the condition. specified ifi (a) or- {B) of clause fl) aré.

fulfilled regarding the fand or any par‘f of the land shall pass an order =i

" '_ _ (i)__h confrrmmg the notice or L :
dlrecnng the Authonty to grant such permlssron to develop_the land

ek (i)
A -or grant the permission subject to such condmon as wrll keep rhe

... land capable. of reasonaby benefrcral use. "
(4) lfwnthm the period of one year tromifie date: enwhreh an acqurSltrOn notrce

: rsserved under clause (1) the Government has hot passed anyorder under the last-
foregoing clauge;the’ nollce shall be~ deemed—lo—have—laeee—eenﬂrmed at the _

exprratron of that. perrod . .
-(5)Upon: conﬁrmatlon of the .natice under erther of the - two last_foregomg

c‘lauses the Government shall proceed to acquire the lahd orthat’ part of any fand "
regarding which the notice has been conflrmed within one year of‘c_—frrmatlon of -

the acqursmon nollce i .
34 ﬁompensatlon for- refusal of--permission- o grant of permrssron

) subject to-conditiens-in-certain.cases. —.(1) Where. an_order in. appeal under




conditions, re!ates to any of the foHowmg development

. as long as the cubic contént ot the ongmal buxdhng is not exceeded by

more than one -tenth;

(b) "the en!ergemem rmprovemenfor rGther alferation of any bun!dmg Wthh
was in existenee on-the dete thes developmenl plan relatinig.to-thie area
comes-into. operation for the first time, so long as-the- cubic content of
the or:gmal buﬂdmgs is not exceeded by more than one-tenth:”

building dr other. operation required for that purpose, other thap
operation for the erection enlargement: improvement or alteration of a

marketing of the, produce of !and

area,-is used for a pemcular pUrpose, the Use for that purpose of any
additjonal part ofthe buildingorland not exceeding onetenth dtihe_cu bic

ority'; { S 'content of the.part of the building used for that ‘purpose on that day or; . 1
int & y,; . . . as the cese may be, on the ared of the fand, so used on thatdare the - i
ving B : owner may; within the tirfie andintheT, manner presonbed by rules under-
sport this Act claim upon the Authenty it he has .not "been . served an.
S - ecqu:smon notice, or if the acquisition is not. conﬂrmed ‘by the
e ('f) Governrmentunder section 33, compensation for such. refusai drforgrant S
S of perm;ss:on sub;ect to condmons Co- o PR |
fa ot Provided that no cornpensatlon shaH be claimable n‘ such refusal or grant—ef i ; j
-Zﬂi&f ; =, permjsssonsubjecfto COﬂdlUOﬂ was. based on any prov:s:on of any Devefopmeanfan o
D ',;.'-;g,v (2} The compensancn sha” be equai fo =y -7 T e e T
) are : _ (a). where. permisston is-fefused; the différence between the vafue ofthe ra”n‘d,' L
_ak T Tlas ifthe’ perrmssu:sn had been granted and the vaiue of Ihe }and—m lts

oo existing state : . S
..(b). where’ ‘permission s granted -subject’ to condmons the: dn‘fereuc:e '

uncondmonalfy ahd the value of the !and With” the permLsston granted

— : subjectto conditions. -0 i PN p—

_’Ge__ e 3) When a claim.is recelved by 1 the Authonrythe Technical Membersha” aﬁer I

ahST- . g:vmq an opportunity of being heard the apphcent made;tepaﬂioihe&uihontw ST L it
e&;&; . A4) The Autharity shall, after cenerderatson of the aforesald repoctrassees the‘:_‘* ]

..Compe“nsefrcm—"a‘ﬁ'choﬁerrothe owner' T - . ~.

35 Power of revocation and modlfrce‘non of perrmssxon to develc:p ~"(1)

o h‘ n eppears rothe Authonty that it 1S exped!ent havmg regardto the DeVelopment

Secs. 34-35 }-,_Bihaern’é@W\rea Developm_entAuthorit_ymA'ct, 1@86- . 119

a) the ‘re-erection of a building thch has been destrcjyed or demohshed:""” -

(¢) the carrying out of land used “for he purpose of. eqncunure of any ,

building_for human. habitalmn_nmf_hundmg ueed_f,or the purpose of -

section -31 refusmg to grant permlsszon ar grantlng permlssron sub;ect to o

(d): ﬁwhere ariy part of any buﬂdmg or otherlend whach ofj the data of comlng;;}__ L
‘s into-opefatiofi for the'first tifrie of the development pfan re!ahng tothe” 1

between the value, of:the land as if the perm:ssten had been granted - : i




" Blan:prepared or under-prepdration oFTo bé prepared and to any other mate
‘consideration that any permrssron o develop land granted urider this Act or ar..

. other law, should.be revoked or modified th_e Authonty may by an 'order,,revoke
or modrfy the permrssron to such extent as appears to rt to be- necessary %

~ Provided that

. A d:aﬁer these operatrons have: been completed

" (b) where permtssron relares-to-a change of S8 of land, no such i
"~ order shall be passed at. any trme after the change has taken g
-'.‘_place e T A : '

( ). When_permlssron is revoked or modrfted by anﬁorder made undea_the o
last f foregoing. section, ithe-owner claiis;ffom. the.Authdrity within the time, '3}

“and in the mapnmm cor;n,oensatron for the- expendlture incufréd in
o carryrng out the Worli(s fter' the grant of permrssron and in accordance with 52

- modrfrcatron the Authortty, shallafter grvrngthe owner reasonable_opportunlty -
ofberng—heard h officer appomted by it in this behalf and. after’ consrdenng_ -

" the" offroers report; Jassess and offer such’ compensatron to the owner as lt

.thmks flt .Z-'-, e : :
- (8) I the owner does not accept the compensatron and give notice, wrthln",:
o such time’ as may be’ prescnbed of his refusal to aocept the Authority shall refer: .-/
_-the matter forithé adjudication of the Court and the‘decision of the Court shall be-' ki
final and bindrng on the owner and the Authority. - '
: 36" Penalty for- unauthorrsed development or for use otherwrse than in
conformrty wrth the developmenfs —_.( )Any person;. ‘Who — R '
(a) Jn contraventlon ofany Development Plan ST e
(b) 'wrt'hout obtarnrng a certrficate regardrng Development change under EEE
L _,-section 29 (T)( a); . I .
- ,f‘:(‘c)‘j'.‘l-fwrthout permtssron as required underthis Acty ~eo T
... _'_-,-;{d) _in‘contravention of any condmon subject to whrch such permrss:on has
SRR 3been granted ’ A
H—( )-—after*the permrssron of development has been revoked under section 35 or
(l) in, contraventron of the’ permrssron Wthh has been modrfred under o
~:_~_. sectron 35 o = :

‘ _J.Mheiher_athreewn rnstance orat tHe rnstanceofanyotherperson oranybody S
conlnleg@s undertakes or carnes out development rnstrtutes—er eharges use of .

) maya?éﬁ‘d to srx months or wrth a fine whlch may extend {6 ten thousandrupees ;
* or with both:and.in the case of a continuing offence wrth further fine which. rnay"" :

extend to five hunclred repees for everyday during which the offence contmues
after convrctlon for the flrst commission of theoffence. . " o




Y T e —

] (2 Any person, who contrnuee to use.or allowthe use orany land or burld
in contravomlon of the provrsxons of a Development Plan wuhout havmg b:

oﬁence_wrthafurther fine which may extend to two hundred—anel fifty rupees.

may eVIend tofive- Ihoueeud rypeesor- wrlh both-and in the -case oraoonnnurng .
for everyday during which stich. offence conllnues after conventlon for the fitst

commission of the offence.
37. Power to require. removal of unauthonsed development — (1) :

Whereg any development of land has been or is being camed ‘out as descnbed
ll’l sectlon 36, the Au’chonly shall serve on the ownera notm&tequmog him, wathm_

' ‘;such penod naot exceedmg ong montﬁ as may be specn‘led therem, after the

serwc:e of the notloe to lake such steps as may be specrfled rn the. notloe-,

(a) ln case specrfred in-clatses @), (c) and (&) of sectron 36 lo
‘restore the'land 16 its’ ‘condition. before the sald developrnent . il

Ny

, N -took place; - :
(b) ‘in.case - specrﬂed in clauses (cl) and (f) of sectlon 36 to- seoure

comphance with the oondmons or w:th lhe permrssron as.

modn‘led
in case specified in clause (b) to pay the. development charge

{c) -
R “ "_and such penalty, lfany, as.may be prescnbed by-the -riles. -
(2) ln partlcular any such notlce may, for the purpose aforesald requwe-—
(a} the demolrtlon/alteranon of any building’ orworks SR
(b) the oamng out e lend ‘of'any buildlng or other operanon or
 (e) the disoonnnuance of any use of land L T
Provided that in-case. the notice requrres the . dlscontlnuanoe of any use

A ‘of-land the Authorrty shall serve a.notice on the occupler. also
{3) Any person aggneved by such notlce may thhm the sald penod and L

4. inthe manner prescribed: - L1 N . s
(a) "apply'for permrssron under seotlon 30 of th:s Act for tﬁe rerentlon
ofthe land of any buxldmgs or works orforrhe oonnnuance of any

use ofthelancl ‘to-which the nollce relates or .

B ..(bj appeal to the’ prescnbed Authority. : L
{4} {a)-THe—petice-shall bé-of no-effect- penellng—the—ﬁnal—elefemﬁnanon or .l 3

'n** wnhdrawat_ot the appllcatlon or the appeal. - .- °
.i' (b) (i) The . provrsrorrs of the foregomg seotlons 30, 3tand 32. apply in suoh ,

appllcanons ‘with such miodifications: as. rnay be- ‘necessary.
- (i) 1f such pérmission as aforesald is granted on that appllcatron the notree—
shall not take effect; orif such permission is granted for the retentlon onlvofsome

“fi. buildings or warks. or for the continuapce of. ‘use of only“a: parrfof the land, the -
) notlce shall not rake eﬁ‘ect regerdlng‘aucﬁ_bgﬁlmg_e_r_morl&s_er,wch part of the L




Bihar aneral’Area Development HUIHU[uy ALL 1oLy ue;;.]\,(

, .-.2-1,_—-——«- har Minera
' — R : .a:_;,-&.

Q9

}and but shall have full eﬁect regardrng other buridrngs or WOrks or other parts or‘
i

the !and

sub sectron (S)Ihe notrce or'sé much ofif as connnues to have efféct or the nonce
wrth variation made in. appeal is.not. cornphed wrth the Authonty mayw—mi e

.the notice réquired the. discéntinuance of any use of land, any. other
person also who uses the land or causes or. permrts the fand to be used

i RO , in contravention of the notice; and

3 (b) (l) in the case of a notice requ;rmg the demolmon or alrera!ron of any ¥4
="+ “uilding or.worksorcaryingont of any buffding orother operatron =
- . itself cduse the- restoratron of the Tand-to its condition before the¥izx
"'"'*‘5~developrnent tobk” p!ace "and- sécure ithe’ comphance With ‘the
. conditions of the permrosron or with the permrssron as'modified, by ™
_ taking, such steps as the Authonty ‘may, consider "necessary
mcludmg defnolition ‘or afteratron of’ any building or .works or’
carryrng out of any burldmg or other operatrons i
T (i} the Authority may recover. the cost of any expenses rnourred by rt
g "in this behalf from the owner as arrears of land revenue.

: - {7 Any person prosecuted under clause (a) to. ‘sub-section (6‘) shaH be
.\ + punishable with simple imprisonment fora term which | may extend to onewyearor -
g~ witha fine which may éxtend to ten thousand rupees, orwith both and, in the case -
{  ofa continuing - offence, with a further fine. which may extend to five hundred "

' -Tupges far everyday dunng which streh offence conttnues after convrctron for the

'7:first commrssron of the offence., . o
- 38,- Power’ to “stop unauthorrsed developmem (1) Where any

oeveropment of Iand as descrrbed in sectron 36 is being carned out but has not
..been completed the Authorrty may serve on the owner: and the person carryrng
outthe development anotice requiring the developmenrof land to be dlsoontrnued 1

3 '.""_ from the tlr_ne to the service of such.niotice. -
(2) Where such notice has’ been served the’ provrsrons of oiause (b) to. sub—

sectrons (4) and (5) of: sec’uon 37 shall app!ywrth such rnodn‘rcatrons as may be

'necessary : .
Provrded that provrsrons of clause (a) of sub- sect’lon (4) of sectron 37 shaﬂ—*— =

no’rappry*arrd'rn-sprre*ofthe filing-of-anrappl rcatron‘fcrr—penmssmrrfor—d eveloprnent lent -

of an-appealas-provided in sub- sectron (3) of sectjon 37, the -hotiee- shaﬂ oon‘unue

to havefuii_effect :
(3) Any person who ‘continuss to carry out the development of land wheiher

for himself or on behalf of the owner or any other. person, after such notlce_has B
been served, shall be punishable with simple rmpnsonment for a term-wrnch rnay" E
-éxténd to Six months ‘or with afine which rhay extend to ten thousand’ rupees;or
with both and when the non- combirance is_a contrnumo one with a further frne




~r
T

of the notice dunng which the non- comphance has’ contmued or continues.
. (4). If sueh notice is not. comphed with forthwith, the Authorlty or such ofﬂcer

officer to remove such person and-all assistants and workmen.from thé land at
‘the reqursrtron accordmgly

Authorrty or ‘such officer of the Authonty who may be-authoriséd in this_behalf,
may, if he thmks fit, depute, by a written order, a pohce officer. or any ofﬁcer or.

devetopment is not continued. .
(6) Where a police officer or an officer or ‘employee of the Author_lry has been

o be _paid by the persons arwhose instance such development is being. contmued
orte whem notrce under 5Ub- sectron ( 1) was grven and she” be recovereble from

o such pereon as arrears .of land revenue : v T ST e

“39. Power to require removal of authorrsed development or use. — (1) 1f

it ‘prepared, or-under preparanon or to. be prepared and to any- other material
consrderatron L .
- {a) -that any use of land shou!d be drscontmued or

contmuance thereof or R

, servrce of the notice 5 : o S
(2) Any person aggrleved by such nonce may wrthrn the sald perred and m" '

¢ B modrfrcatrcrns*as may be. necessary R A -
‘ (4} ifeanersom— - e '- SAEIREEE R
(a) who has suffered damage in consequence of the cemphance with. the

entrﬂed or by bemg drsturbed rn his enjoyment of, the fand o ‘_
(b) who has carried out any work in comrphance with the netrce “claims from "

e - . - oo R N . Te e i e e e

P rred Lo B In o
2z R e[
ARG

0 of the Authority, who may be’ ‘authorised in this behalf, may require any police - S

any.time after the service of such.notice and such pohce eﬁ‘rcer shalt comply wrth'

(5) After the reqursrtron underhsdb sect;en (4) “has been comphed with-the

empioyee of. the Authority to watch the land in order- o ensure that the -

. - deputéd urider Sub- sectron (5) To-watchtheland; the cost of‘such‘depulauon sha” A

it eppears to the Authority that rt is expedrent in the proper plannmg"of*rrs-areas K
(including the ‘interests of amemties) haymg regard to.the DeVelopment Plan.

’ the Authorlty—’merr—the—tmre“and—m—fhe—-marrﬁerﬂ-prescrrbed - —flelg’

e
" (b} that any condmon should be Jmposed on the connnuance thereof or
€. U '(.c) that any buridmg or works should be ar‘tered or removed ’
s BRI | B ~ the Authonty may, by. notrce served on the oyvner_——_;_-:‘;.

RS A , (i} requrrethe drscontmuance ef thatuse; gr..” . - Ll
y .:""_.’;_’ it (u) rmpose such condrtrons es may- be spectfred Jn the notrce on Ihe S

, (ur) requrre such’ steps, as may be specn‘ied in- the netrce to be taken T ,' ,
‘ : - forthe alteration or remeva ‘ofany buﬂdmg orworks wrrhm a per10d~ ]
.. not']ess than one month, as may. be’ specn‘red therem after the .1

o elausﬂe)“f“‘b“s“ectron (4) and sub sectron (5) of*sechon&%she&aeprywﬁh such ;_’7
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age, or of any expenses reason:

ith.-thie notice, the provislons-
y wrth such modrﬂcat:or

: 'comoensatron in respeot of that dam
.. incurfed. by ‘him, for complying . wi
= sub- -gections (3).to (5) © fsectlon 34 shall appl

* as.may.be nécessary. -

(8 ) (a) if any person rnterested inthe. land in respect ofwhioha hoticé is issued

hat-by-reason- of the. comphanoe ‘with the notice, the ™

..-'under thissection:=€ taims-t
—.—' ﬁland will- becomeJncaoa

ble of reasonably‘benefrcral use, he may within the period .

par

-
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———frled und er.sub- seotron

| . the provrsrons which in its oprn

. of this*Act or any other Taw.

_ ¥ as may be, aft
~orif so drrected by the Governme

: ..sohemes for the area Wit

1 namely LT -
tand dlsposal of land j .'.L_:_.

v the, reconstrtutron of plots

Gified i th the notice” orwithin such period-after.the disposal-of-tHe- appeal if any, .
(2) and inthe manner preséribed, serve on theGOVernment j
-an acqmsrtron notice requiring ‘his. rnterest in the. land to be acqurred

(b) When a notice is served under the last forggoingd sub-section, the provr-'
srons of sub-sectjons (2) to (5) of section 33 shall apply wrth such modrfrcations

as may be: necessary. -
40, lnterrm prov:sron pendmg preparatr
the Authorrty in the exercise. ofits. ‘finctions and powers with respect 1o any areas
under it, Is requared to have regard tothe provrsronsof a Development Plan before .

‘such Development Plan has.become opgrative, the. Authorrty shalf have regard to
iorr will be requiréd to ke included fot securing the '

d development of the 1[l\/lrneral Development Area——.

B “-GHAPTER VI -

on of Developmem Pian. = Where -

proper planne

Developm ent Schemes
evelopment Schemes. -
for the time being in for
nt'Plan has been approve
nt, shall ‘prepare -ong or ‘mo
hrn its ;ur[sdlctron or any part thereof '
ake provrsrons for all or any ofthefollowrng matters_ ,

(1) Sub]ect to the provrsron

ce, the Authority may, as ‘sgort
d by the Government »
e development '

41, Preparation of D

er the Developme

() Such schemes may m

() - Land acqursrtlon developmen
UilEUE

| (li)- thelaying ¢ out-or relayrng outo
“5{iii) “the filling upor reclamatron of Iow-
' Ievelllng up of Iand .

(iv) ‘Jayout of Mew streets or
alteration,. rmprovement .and stopprng u

communrcatlons,.. o

f land either, vacant or already b
Iyrng swampy & unhealthy-are

roads constructron drverslo"
p of streets

_(vi). the constructlon alteratron and rernoval of bur]drngs brrd,g_"
T Tstructures; . . =
- (vu) the allotment or reservatlon of land for roads ope sﬁr&“&
recreatton grounds, schools, markets mdustrral “and_com.

_ vities and: public purposes. of all kinds; - ﬁ
(vm) undertakrng housing: sghemes. | for dn‘ferent_rn or_ne*““gr S &
meg_a_l_agﬁ@ndustrral educatronal and CU]tUr’dllﬂS’fltu‘i

- Gubs. by Act 24 of 1992




3 "“%---S-ecf—_étrz }o-

Blhar Mrnerale&rea_DpvetopmenLAuthomy Act, 1986 : [25; .’ .

tronalfacrhtres retartand whotesatetrade and srmllartypes ofdevetop

P

ments

o sewage drsposal
(x) lighting

" (xi) water-supply ;
o preve“u the- srnkrng of towns.- in. the [aneral Deue]opment area _

(X

(i i)-flood-control’ and anti- potlutron scheme

'(xrv) to prevent the outbreak and spread. of eprdemrc disoeises, .and
provisions for sanitation'and pr proper treatment.of ihe sick estabhshment ;'

2‘5

and maintenance of hosprtals and dispensaries and the apporntment of

medical staff in the [Mmeral Area;
(xv) detarted— devefopment—of—speerhe—ereas for honmg of mrners and

_provisian for civic amenmes
(xvr) the preservatrcn and protectlon of object ef hrstoncai rmportance (el

(xvu)the safety healthy and wetfare of persons wrthm the mmrng .

- Vsettlements; L
(xviii the rmposrtron ofcondrtrons and restrrctrons m regard to the open space o

tobe marntamed around burldrng, areafora plot ‘the number herght and- =~ .
character of buildings allowed i in specified areg, the purposes for which -

buildings or specified area may or may not approprrate ‘the; subdrvrsron
of plots; the discontinuance of objectionable useés of land in any areasn
reasonable perrods parking and loading and un!oadrng space for any
burtdrng and the sizes of proiechons and advertrsement srgns o

Loy

(xrx) the suspensron so far as: maybe“necessary for the proper carryrng out .
~.ofthe scheme ofany rufe, byetaw regulation; notn‘rcatlon or. ordern rnade.f

, or rssued under any Act of the State Legrslature or any of tﬁe Acts whrch o
the State Legrslature Is competent to amend; A L
(xx) acqursrtron by pruchase exchange or- otherwrse of any property o

) necessary for 0r for. the executron of the scheme e
: (sodi)-such.other. matters not rnconsrstent wrth the obtectscof,thrs_&ct,:&sraay"' C A

~.. be. directed by the Government S P
42 Contents of the Scheme~-~ —The scherne_ﬁcprrt"atns the foHowang_

partrcutars as far as may be- necessary that i§16° say =" s
_.{(a)_the areg, ownershrp and tenure of aH exrstmg p!ots covered by the ‘

“—te L,.\_..'.

- scheme ]
(b) the tand a!totted ar reserved—rmder ctause—(vrr}ﬂof—suesectron (2) of :

be put and the terms and concht:ons sub;ect to whrch such laaths_to be

 put to such uses;

a fult descnptron of alf the detarts of the scheme under such clause ot_ i

© ()
B sub sectron (2) ‘of sectron 41 as rnay be apphcable

=

e

L
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: ._"."-:_:the boundarles of the; exrstrng pIo’f lf necessary,‘ e

T e

: any person with respeCt to the scheme wrthm such’ perlod as may be specn‘led in. .
- the-notice;. X — . - '

' the notice is publlshed in‘the; Ofﬂoral Gazeﬂe

. Eﬁ‘%ﬂ’ﬂ?&”s

- submit- ‘coples” of the notice and_of :the_schéme to, the Govemment drawing

' referrmg to section 41, clause (xiv) to sub-section (2)--

---.-i~.§seotron 44 -above,,shall,. notwrthstandlng anythzng contained—ifithe Land
' Acqursrtron Act 1894 be deemed to be a deciaratron du y made under sectron

(d) tr*e Ieyrng out.or re- layrng out of the land erther vacanr or afready bum upon
(e) the filling up or reoiamanon of low fyrng swampy or unhea!thy areas or
o levelling' up. ofland; . edrimie g e ol T Iy . :
(f) " the extent to which if is proposed to elter the boundanes of the exrstmg

p plots in accordance with'the proposed scheme - : ‘
(Q) an estfmaie of the total cost: or’the sohemeapdthe net cost to be borne

e —bythe/—\uthonty N S T : B
“43*-Heconstrtutron of piots sm~— (i)ma scheme reconstltutron the

plot, thé'size and shapes of every reconstituted plot shall be determrned Safaras .
~may be,to render it surtable for bur]dmg proposed:: and where a plot i is already

built upon to ensure that the: burldmgs as far as possrble comply wr’fh the

provrsrons of the scheme as regards .open spaces ARSI

2) For the.f purpose of. &ub:s"ic“—o”_ﬁm_cheme may Coma‘ﬂptOposals L
‘(a) . to form a final plot by reconstitUfior of 4R &xisting p!ot by alteration- of—v

(b) to form a reconstrtuted piot- from an exrstrng plot by the Transferwho”y e
ooor party of the adjomrng lands; " . 7 0l L : L
(e) . to provrde with consent of the.owners, that two or more exrstrng plots T
held separately or. }omtly or.in joint ownershrp shall heréafter- with- or- o
“without alteration of boundaries, be held in ownership of their pannersv

: ?as a reconsntuted plot; :-. -
(d) 1o allot a’ reconstituted plot to any owner dispossessed of Iand in
furtherence of the scheme; and L v e, '
(e} to transfer the ownershlp of an ex:strng plot from one person to another o
.44 F'ubhcatron of scheme. ~ (1) As soon as may be afterthe scheme under -
‘,sectlon 43 (2) has beer prepared the Authorxty shall pub ish the scheme'in the -
' ofﬁoral Gazette and i i one or.more, locai newspapers specrfymgthe pface orplaoesv S
; where copies ofihe same may be mspeoted and inviting: ob;ectron in writing from ™

Prowded that such penod shaH not be less than two months from the date_

* Provided further, that no. such publzc notrces und érthis sub sectron in respecti ‘
.of the: scheme shall-be- requrred_where and. covered by the scheme had already _
been acquired and the executsorrof the- seheme does not aﬁect the interest of any -

........

2) Slmuiteneousfy with the pubhcaﬂon of‘ﬁre*scherne—’fhe—Authonty sha” -

—— e m

attention of the Government, particularly 10 the provmhe scheme if any,

- (3} The publication of the soheme as provrded under sub secticn '(1) of

4 of this Aot . T




1 .45, Power of the Governmem o requrre the Authomy to make scheme
; 3 L - (1) Notwrthstandrng anythrng contained in this Act the Government may, after:
-' makrng such enquiry as it deemns necessary, drrect the Authonty 1o make and
pubhsh in the-prescribed manner,. a scheme in respect oi‘ any land in regard to
whrch a, development scheme may be made.

- the Officlal Gazette, appoint an efficert t‘e'makerend publish-and submit-seherne:
forthe land to the. Governmenf ehd thereupon the provisions-of the Act shall, as -
far as may be applicable, apply to the making ofsuch scheme. '

46, Power:0f Government to suspend rule, byelaw, etc.— (1) Where the

Authorrty has publrshed the scheme in the Official Gazeﬁe under sub- sec’non (1)

: "necessary for the purpose of carrymg out of the scheme any rute, bye!aw
“regulation notrf;catron or__order made’. of 1ssued under any Iaw whrch tbe

; -'Legrslature of the State is competent oL emend ,
“(2) Any order issted under sub—sectron ) sha” Ceaseto operate in- the gvent -

Lol drrectrons of the Covernrnent under section 53. .
1 S ¥ Drsputed ownershrp (1) Where there is a disputed clarrn as ‘ro the
- ownership of any piece of land rncluded in an area irt respect of which the dreft :
scheme has been pubhshed and any entty in the re¢ords of rrgh’rs or- mutatron

J Linial IVlHlt‘,‘ldJ A“\H‘jd LoevoiU Aol I“\Ul”UHLj ﬁbi, lUDU - l;g_'{'

4] “(2) If the Authority fail to make the schemie within three months from the date : o
i1 of direction made under sufi sectivn (1) the Governiment rnay, by nohfrcat:on in -

. ;"'of the scheme bemg withdrawn by the Authority efther on:its OWn OF- uneler the |

| n é register relevant to' stich drSputed clarms is rnaccurate or inconclusive, an enqurry
h'er'-.’. - & rnay be held, ona submrssron berng made by the Authorny at anyhme prior torhe
S date of pubhcahon of the scheme, by such officer as.the Government may: appornt
der .« ]l for the | purpose of decrdrng who shaH be deerned to be owner for the purpose of
the - . this Act. R : : : - M
{;‘? ” o (2) Such decrsron shall not be eub}ect to appeal but rt shaH no) operafe asa .
i 1 bartoa regular suit” : '\ : L "“""jjj )
L :',' @) Such decision ‘'shail in‘the event of the Crvrl Court passrng a decree whrch
rte =* is, rnCons istent therewrth be corrected, modn‘red or rescrnded in accordance wrth
IR | ,such decree -as’ may ‘he prectrcable after such decree has been brought to*the_
‘Tiotice’ of the—Authonty erther by the Crvrl Cour’r or- by some person eh‘ecred by
=t ’. % such decreé.- -~ -+ - a
Yo (4) Where such, & decree of the court is passed after the_scherne has been
Y ! published pubhshed such scheme shall be deerned fo have been surtably*verred
% ! by reason, of such decree [ SR P - - L |h
57 48. Hestrrctrons on use and development of Iend‘ a*ﬁer pubhcahtm ‘of

e scheme —~ (1Y Crior aftér the dafe on which the scheme is pubhshed in- Qﬁrcrai
. rGazette under eub sectroh (1) of sectron 44 of the Aet~—-‘--1--—--~- S

(a)..

No petson shali wrthrn the dréa included in- the*Scheme erect act._ or—
proceed with' any building work reimove, puildown alter makeaddﬁmne
.16 of make. any substantial repair to any. building,” par’r t of a burrdrng a-
compound waH or. any drexneg_work or remove anv_eer:tb s’rone or
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..Bihar. MmeraLArea Developmenr Authorhy Act, 1986‘ [ Sec

o matenai or subdrvrde any land or burldrng unless such person,
L . applied for and obtained necessary permrssron from the Authonty ln
7T form prescribed; , :
*“The ‘Authority; on recerpt o such apphcatron shall at once furmsh
applicant with a written aoknow!edgement of its-receipt and-may, a
e ... an'enquiry, either grant or- re{use such permission or grant it subjec
' stch condition a as the "Authority-m: may ythirik fit to impose. If the Autho

AEE— ~r gommiinicates o eoisrdrriovrhe-apphoanf withinthree monthsfrom ¢

—-—-~date of such acknowfedgement the app{rcant shall be deemed to ha
been granted such permfssron o :

(c) If any person contravene “the provisions contamed in clause (a) |
clause (b), the Authonty m""-drrect such person by notrce in writing’
. stop any work’in progressna d- “after: makmg enqurry ln the prescrlbe

r’\‘*h‘\i} ‘—*. s..r~

' "'..'.'.'."T"“'jf—manner remeve*pu#dewdor;al %b lding arg

tere@m’eg-g“‘ Fere

'the date on which the Authority pubhshed the | scheme underm:i”‘ »eeéesit?ezh 'j

-of section 44 or the Government published the. no’nﬂcatlon 1
and it shall apply only in suoh burldmg work as has proceede

' 'pubhcatron of the scheme

TYEgE

the Authonty ‘ : :
- {3) Where .under crause (vm) of sub sectron (2) of sectron 41 or under a

o scheme under sectron 42. -
(a) the purpose to. whrch any pfot of land may not be used has been_..

-specrfled stich plot of land shall. within such perrod of not lees than’
one year as may be specn‘red in the scheme cease 1o & us_ed for
sutch purposes and shall be used oniy for the purpose specn‘zed sn the

.’" 4'scheme r -
- Ib) the purpose to which any exrstmg burldmg rnay not be used has beenl.
. speczfred such building, 'shall; wrthrnseehperrodof-notlessthan 3 years

. as may. be specified in the. 'schemé, cease'to be. ueed for the ptrrpoee
other than the purpose specrfred inthe scheme " D
(c). the purpose to which dany piot of land with exrstlng burldrng may not be__‘;.
~ used has been specn‘red in the scheme -and the existence of suoh_i
~" " buildings is inconsistént- with the provisions of he:Scheme, suoh'_‘
U bulldings shall within such penod .of-not’ Iess than- 10 years as may . be

© specified.in the scheme cease to exist . .~ S




sﬁkecs 493_52 ] Bihar'Minerat Area—DeVeto;—}ment—Atrtho-rity'~Act, t986.- o

. .“"‘-_

) affected by-tie making of a scheme. .
(4) Any person or persons aggrreved by the decrsron of the Authorltv under

thts section may, within-60 ddys from the daie of the decision, appeal to the

be final. . : e

unauthorrsed development or use ofland included ina devetopment scheme:--
“(6) The restrictions imposed by this section shall cease tooperate in the event:

“) direction of the Government Under section 53.

required for a pubhc purpose™and the Government may acqurre such tand for
Jthe ‘Authority in acéordance with. Land Achtsrtron Act,1884: .uie el
. (8)Anyland, etther betongtng to the Government or which has been aoqurred
by the Goverriment for the Amhonty may be handed over to the Authortty by the

Government by nottfroatron in the Official Gazette

.

el
R enter into agreement with any persom‘or the acquisitionfrom hini by purohase .
’teese or exchange, of eny tand or any tnterest therern whroh may. be ecqurred :

[P B

under section49: .
Provrded that if the value of such lend exceeds frfty thousand rupees. the

'Authonty shali not enter into such agreement wrthout the prror approvat of the

or'a ‘-’Government | : I
5 51. Megnstrate to enforce detrvery of possess:on ot‘t_and: —s(t) tf'the
uthortty ;s opposed or rmpeded rn taktng possessxon '0; he_,tand under

en ftand to the. Authorttv e, N

repst
e ,steps urider’ sub sectlon (1) mcrudes the power TS ol enter upon_e_ny tend or other

o property whatsoéver..

of the scheme. tothe Government, the Authonty shall gybhsh_a pubt ic notice.intfe”
1 Official “Gazette-and ina local riewspaper of the acheme and the ptace oriplates
where r,optes of the scheme may be mspected IR 3

Coem e ATTULAD

g Provrded that such period shattnotbetess than reesonablehfe orthe burtdmg '
no compensation shall be” payable for any plot of land or burtdrno adversely.-

4 prescribed authorrty and the order.of. the presorrbed authority.in, the appeat shett .
(5) The provrstons ofsectron 36 shall mtatis mutand/s apply in retatron to the
of the scheme berng withdrawn by the Authority on tts own motton or. on the

49 Power to” acqutre tand = (t) Where the Authorrty thrnks thet 1n the .

(2) tf tt’t the opmton ‘of the" Governrne‘nt any tand is requrred for cerryrng ottt o
any functron of the Authonty under this: Act, it shett be deerned to have: been_- 0

50, Power to purchase tand or lease. by agreerrent. — The Authonty rnay' .

(2) For.the: avordance of doubt itis hereby dectareot thatthe po__eLto_take o

52 Public notice of the Scheme — (t) Srmuttaneoustywtth the-submtssron T

NI




B 20 “Bifiar. MrnethA*earBeve!epmehMurhomy Act 1986 [Secs. bs?s:

5 9, . #
\'\D/z . (2) The public notice under. sub section (1) shaH specrfy a da’re {which- Sh&s
i \/ " not be earlier than one month after the date of the publication-of the public hot
-on whrch all the. hamees created by the scheme _sha!l fake effect and the sehe
sha!i come ‘into force A ' - e :

by’ noriﬂcahon in the-@fheraf Gazerre by such penod not exceedrng three mon hﬁi
"‘"-1‘1‘

g e at- aere aS_lLthl['l_KS__ﬁt e . %

azis

«»-—Ihe_publicatron of‘the fitice in-the- eﬁrcral Gazerte of the scheme-sha_ng
notwithstanding anything contained in the Land Acqursrtlon ACE™T894 be deemed__
~ . to be a declaration duly- made under eectron 6- of the said Act..

;. 53, thdrawal of scheme by the Authonty ~(1) If, at any tlme before'th
schermeis pubhshed under section 52, a represehtatron is made by a majority oft
. _owners of thie-area that the scheme shoufd be withdrawin, the, Authonty shall ln\IJt
1crom allj persons hawng mterestslrr the-se ,emeﬂobfec‘ions yiex such representafrorjs 1

R R e "—(2) After: recelv_méﬁthe ‘obj ectlons and after makmg such enqurry as.it'm “Fﬁ

. --‘_thtnk fit: the: Authorﬂy may. by notification i the Official’ Gazerfe wrthdraw th
" schemeand upon such wrthdrawa! nofurther proceedlng shaH be taken in regard
,_,.too_such scheme.. - . 5
(3) Srmu!taneously wrth such w;thdraWai the Authonty shall submlt to the
: -Government the copy of the notice wrthdrawmg the scheme and a report of, ﬁS* f
enquiry made In this behalf.

B " {4) It any time prior to the pubhcatton of the scheme under sectlon 44, the
.-, Government, if, it js satisfied that it Is in the public interest, may direct the ;.
- Authority to wrthdraw a scherig whiereupon ‘the Authority: shall withdraw: the. §.

" scheme by a_notification pubhshed in the Official Gazette to that. effect, Upcn e

“such withdrawal no further proce eding . shaH be taken inregard to such scheme

E 54. Effect of Scheme — On and after the day on whrch a scheme comes-..
into forcg < : o : : . ‘

(a) . a!l lands requrred by the AUthorrty shaﬂ unfess rt is otherwrse determmed'
: . insuch scherne; vestabso!utelyrnthe Authornyfreefrom a!!encumbrances .
i (b} alll nghts in the exrstmg plots ‘Wwhich -have.-been reconstltuted shaH
.- determine arid the reconst:tu‘red plots sha!l beCome SUbjeCI to the rrghts'_'
L settled by the Authorrty, i oo T TP ‘
(c) _.the Authomy shall harid over possessron of the reconstltuted plots to the
' owners to whom they are, allotted inthe scheme _ _
. 55, Determmatlon of certam matters by the Authonty -(1) As soon as
'W’b‘“ﬁﬁerpobhc notice of the'scherne has. beeo_pwmcral Gazeile
T under—sectroh 52 (1) of this: Act bt not later than the time prescnbed by thed-
Au{homy shall, in accordance With the" preScrrbed procedure proceed to, <~ - -
- (d)- deﬂne demarcate arid decide the area allotted to or reserved for the pubhc
purpose or purposes of the Authority and also the reconstrtuted plots P
o .(b) “decide the’ ‘person or persons to’whom a reconstituted-plot is to be 3
TR lIbtted, and whehrsuch plot s te be-allotted to persons.in ownershrp m -
common. decﬂeih&smmw ' |




{31

'-~c}":-’55*}' "‘*Brhar Mmerar Ared oeveoeﬁeﬁrﬂﬁonry Act, to86 o

(c) estrmate the value: of and fix the dn‘ference berween the var‘ue of the

exrsrmg plots and the‘values. of the réconstituted plots included in the
scheme inaccordance wrthrhe provrsronsconramed A clause (f) ofsub o

section? ( } of sectron 69; \ :
estimate the compensetron payable forrhe ioss ofthe area ofthe exrs’rmg )

(d).
"+ plot in ‘accordance-with the.. provrsrons contamed in clause (f) of -
__suh-section (1) of section 69.or in respect of any exrsrrng plot whrch is -

_‘ _wholly acqurred inder the scheme:™
detérmiine whethér the areas allotted or reserved for the pubhc purpose }

(e)
o S or purposes of the Authority are beneficial,; wholly or parﬂy rothe owners
| Fie the or residents within the area of the scheme;
| =oof the._:._ NG '.estrmate the propomon of the sums payabie as compensahon on each
e Anvitg . " plot used, allotted or reserved for the public purposg or purgoses of the
- Titions. Authority, which is beneficial partly To1he Gwners or residents withiri the
It ma)”sr - area of the scheme and partly to the general pubhc whrch shaﬂ be »
w-the 13 - included i the Costs of the; schemel "I i T T
’ egar d J‘ " (g) determme the propomon of contrrbut;on o be !evsed on each plot used -
?' - aliotted or ‘reserved for a public purpose or purposes of the Authorrty -
! re th__e_m.: -~ which is-bBeneficial parﬂy to the:owhers or resrdents wrthm the ared of I 1!
f‘fbff'.'[-ts.“ﬁf thé scheme and partly 1o the genera! pubhc R
’ I hy determme the amount of exempnon if any, from the payrnenr of ‘the ‘
|14, the -+ cantribution that may be granted in‘réspect of plots.or portions thereof
ctthe ; " exclusively used or occupied for religious. or-charitable purpose at-the ~
liW the i " date on whrch public” nohce of the scheme is publrshed under sectron
UP0” g 52 ofthrs Act - , R
hem. .i RO estrmate the value of reconstrtuted plor_,_L d vdﬁﬂ;the_scheme and the _
?O['W?,S"ii;,: increment t6 acctue in respéct of such p accordance wrth the '
SN B provasrons of section 70;. L £ - O
T””9d’ L (j).“ caicuiate the proporhorr rn whrch rhe rncrement ;m—; r_espect of the .
nces; u;y-_'-' : il féi :

: ’:_'(k) caféulate the co'ntrrbutron to be lewe‘_',;_

m sechon 69 L
fé_ s’iﬁ.f'jfg:éoneﬁiﬁ?ed- pr'ot

mcruded iy the scﬁeme

(i - determine the amounit to be deduct
be; the contribution leviable: from a person rn accordance wrth the

e

rll—':

-——pros.rrerens—eontamed in seetios
(m -—prevrdefer the total or partidl: franster: of anyrrg At iran exrstmg piot to

ted vrde”f”

: &reconstrtuted ‘plot or pro or. Ihe exr‘.rnctron of any nght in-an-

(n) . where aplotis subject foa mortgage wrth possessron‘or’a* lease decrde
: the propornon «of comperisatiori. payab!e to or. contr_rpgh_on payar:rreby

the mortgages or Iessee on rhe one. hand and the mortgager or lessor s

i '.-fon the other e




-"z.-.-.:.u-._-_‘_;. R
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work rrrvo!ved is compircatedﬁhe*@overﬁm’e"ﬁt——“ma’y“aﬁﬁ”‘—‘fh Cﬁir" rman and

- (hereinafter referred to as the trrbunar) to hear and decrde appeais arrsmg out of

¢ - and proper personsesﬁssessors who shall, as faras possible; have knowledge

~"oecs 58- 62] Brhar Mrneral Area Deveiopment Authorrty Act; 1986 -

[33&\

; shall after makmg such enqurry as it may thrnk fit, appornt a Trrbunai of appeai

- matters referred to-in- section 56 (2) (a ).

(2) The Trrbunal sheH consist of a Charrman and two Assessors
(3) The Charrman shall be the District Judge or other Civil Judge as may be -
appointéd by the Government on the recommendatrons of the District Judge.
(4_)~The Charrman with: tHe consent a of‘fh— StTGov.ernmeni shallappoint fit

or experience of town planning, valuation- oHancr or Civil Engmee_rrng

(5) The Charrman and Assessors shall be appornted members of the Tribunal o

W
&), gmrsconduct o anyother good and surfrorent reason cmy Assessor eppornted under'

for such period as may be required by such Tribunal to-decide an appeal made - -

3 against the decision under cfauses (d) to (rn) both rnclusr\/e) and clause (p) of | . .

N

sub-section (1) oi-sectron 55: _
(6) The Government may, if it thrnks frt remove for rncornpeterrce or_.

stb-section (4) A : : o

' _appomt forthwrth afit and proper person to take the place of such Assessor

-' ‘ any matter before suoh Tribunal.

Nawarid procedure shall be decrded by. Ihe Charrman All other Questrons shal I be

Srlgee ez

: respect of appeels referred to rhe trrbunai and may erther confrrmthe prooosers

... deeméd o, constrtute the Tribunal to be a Courr s e

~ Tfibunal, — (1) "The Chariman and. the. AsseSsors 'shall, ‘save where they are.

salaried Government Offrcers be entitled. to such remuneration erther by-way- ef—~

monthly saiary or by way. of fees or parﬂy in one way and pamy rn the other——as
“the Governritent may, from’ trrne to trme decrde - _’., G s e

(7} If any Assessori is removed or dres or refuses or neglects to act or becomes .
incapable of- actrng, the Charrman with 'rhe consent: of the State’ Govemmenf shall
: 58, Pla ce where Tribiinal may sit.~The Tribunal may ‘sit. er’rher at the

headquerrers of rhe Chairman or at any other place within the rocaJ Irmrfe of his -

Jurrsdrotron which he may deemn convenrenr for the Consrderatron aod decrsron of :

59. Decision or‘ Questions of law and other Queshons — 1 Questrons of'_: ,

. decrded by the Charrman and the two Assessors or by d majorrty . _.j‘;: P

" 60. Powers of Trrbunal to decide matter fmauy - (TLJhe Trrbunal shall :
afterma king suchi mq urry as it may think f fit, deorde all matters arsing out of clauses

(dj 1o (m) (both rnclusrve} and clause (p) only 'of sub- secnon (1) of. sectron 55'in

proposals or_\,un respect of such matters aforesard ol
2). Every decrsroh of the: Trrbunal shaH be frnal andocooolusme.and brrrdrng

shall be sent to the Authorrty ; S
61. Trrbunal not o be Courr ~ Nothmg contarned L5 thrs Act sha“ be Nk

-,.~:' -

62, Hemuneratron of Asséssors end payment-oFmere"en’rerf—expen‘se”s 1o

- Provided that,.in exceptronaf cases where the scheme is a- Iarge one or the i
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:'"l~-- .-MT,“:Brhar Mlnefaj_gfea_[leyelopmentAu'thonty Act, 1986[ Secs 63 %

¥

-..-Ihe Assessor even if they. are sdlaried Government Officers to receive such spe(%
. salaryor remuneration as the Government may, by order decide from hme toti Z
: (2 ) 2) The salary of the. Charrmen Of the Tribunal-of an Assessor who is a: se!erred
' “‘Government Offrcer and any remuneratron payabfe under sub- sectren {1). of thrs

Government otherwrse determmes Bé' d’efreyed ot of the funds of the Authorrty_
~gnd-shalt.be added tothe costof the seheme:-— - . .. _
——-~=-63-Decision of Authonty to be final-in certam matters — (1) Where no
“appeal has been made under Section 56, the decrsron of the: Authorny sheH be
. final and binding on the parties. b - :

_ (2) Where an appeal has-been made under séction 56 and a copy of the
L decrsron m appeel in received by thé Authority it shall then where necesary, make
- “variation in-the scheme—rneeeerdencethh stch. decislon and” ‘may also rectify -
such grrors or commissions, if any as may have. been broughr to its notice after *
.. publication’ o] publrc notrce of the schemes and, shalf aisoforward such schemes‘-}:
- together with 4 copy- of its decrsron and a copy of the decrsron in eppeel to the_ :
Government. . : : o
~'64, Power ofAuthorrtyto evrct summarr!y — (1) Notwrthstendrng anythrng-_
contained in the Transfer of Property Act, 1882 (Act:1 of 1882) the Code of Givil ..
Procedure 1908 (Act 5 of 1908) or any other law for the time being in force the
Authority or any”of.its Officers authorrsed in that behah‘ by the Autherity ‘may
summarily evict any person of parsons contrnumg to. occupy stch{and which he.
is‘not-entitled to occupy under the scheme on and aﬁer the dey on whrch the,

scheme comes into force. =* ° ;

(2) If the Authonty is opposed or rmpeded in evicting such person oF tekrng
possession of the fand from_suoﬁ persan,: fhe. District: Magrstrate shal! at the
request of the Authonty, enforce the eviction of such person or secure dehvery of,
possessron of the'land to° the Authonty ' o R
. - 65..Power to enforce Scheme."— (1) On end after the day on whrch a.
scheme has been notrfred the Authonty may aﬁer grvmg the prescnb ed notrce and
' .‘ a) remove puH down or aﬂer any burldmg or other work ln the erea“.:_',
' included in the; scheme whlch is:such as to. ‘tontravene the sc .scheme or

in tHe erection of Which or carryrng out of whrch any provrsron of the
"~ scheme has not been comphed with; - : o
(b)" .execute any work whrch it is the duty of any persons to execute under.—- -
<o - the scheme in any case,-where it- appeers@-thaLAuihorrty that delay

. in the execution of the work wouid prejudrce the eﬁrcrenLoperauon“of'“_ |

- the scheme - B - -
(2) Any expenses incurred by the Authorr’ry under this sectron may be
recovered from the person in default-or from its owner of existing plot “in the
raanner provided -for the recovery -of sums due to the Authonty under rhe_ )
prrovrsrons of this Act.- S e et e Trosiebaiighe o )
T (3) If any actroo_takeo_by_the_Authomy is" ouestroned The matter shaH be
referred to the Governiment or any officer authorised by the Government rn thrs

¥
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be final and conclusrve and bindmg on all persons.

" after the scheme has come tnto force, the Authonty ¢onsiders that the schieme is
defective on account of an error, rrregulanfy orinformahty or thatthe scheme need

varration any person affected thereby Ay commumcate in wrmng h:s ob;ectrons

tothe Authority.

3t o e . . .
b= TN e ' .

* after makmg such enquiry'as it may thxnk fit,: notify the vananon with or w:thout

subsequent scheme and the date of pubhcatlon of- the varred scheme shaH for -

. 'deveiopment scheme’ being wrthdrawn the costs of the scheme shall be borne by
the Authonty or be paid to the Authomy by the owners c_encemed"rn‘“such R

“behalf and the dec:saon of Government orof the oﬂ‘rcers as the case may be shall

- 68, Power to vary on ground of error,irregularity or mformahty — (1) h‘

vari.« on or modification of minar nature the Authority shall, by notification in the
< Official Gaeehe prepare and pubhsh dreﬁ of such vanatlon in the prescnbed

N manner. - ST
(2) The draft variation pubhshed under sub sectlon (1) shaH state every

amendment proposed to be made inthe scheme and ifany such amendmerit relates

to a matter specified in any of the sub- clauses or sub-section (2} of section 41, the j

draft variation shall also contern such other pemculars as mady be prescribed. - . -
(3) The drift variation shall be opento the lnspectron of the pubf ic- at the oﬁ‘:ce "

of the Authority during affice hours.
- (4) Not Iater than “one month from the date of the pubhcation of-the draﬂ T )

“(5) After recejving the objectrons under sub secnon (4) the: Authorny shaH

, modrhcatlon by notrﬂcahon in the Official Gazette.
(6) From the date of the ‘notification of ‘the varfatlon wrth or wsthout

modifications, such variation shaH lake effect as rf it were !ncorporated in the
scheme . S : .
67 Power te vary development Scheme - A deVeIopment scheme mey
at any time be vagied by a subsequeni scheme made, published in: accordance -
-with this Act; provyded that when a scheme is S0 varled the » pravisions of this Act
shaH .s0.-far as may be apphcabfe apply fo such vanatron and makrng -of

: pubhcatlon cf scheme referred to ln throse sections

. 68. Appomonment ‘of" Scheme wrthdrawn‘. ln the event of the -

A'proper’non as the Government may iny each case determme~ A
69 Cost of Scheme —The. cost ofi a deve!opment scheme shall mclude =

' (a) all sums payable by the Authonty under the. prov:sron of thts Acf Wthh s

ane_ner_specrftcaﬂy excluded-from.the-
(b) aH_sums spent or eshmated to be spent, by the Authoniqu_theﬁmakmg ‘

and in the eéxecution: of the scheme the estlmates for works _r_n_cl uded in
“the scheme being made ¢ on the date the scheme s pubhshed by a pubhc

—
i, !

notice undeér section 52; :
all sums payeb!e as compensatson for land reserved of aneh‘ed_fer any y

publrc purpose OF purposes of the Authonty which is. soiely beneficial ta .
; the owners or res:dents within the area of the: scheme S

-(')

R R e T 5
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Brhar‘MlneralaﬁrFea—Beeeleement Aulhcrlty Act 1986[ Secs 70 l
(d) such portron of the sums payable as compensatlcn for land reservedy
“allotted for any publ:c purpose or purposes of the Althority-which |
benehcaal partly to the owners or reSidents within the area of the schen
"+ gpd partlyto thé'general bublic, as’s attnbutableto the benefit accordin
1w the owiers or residents wnfhm the area of the scheme lrom sucl
“reservation or allotment :

h E:“('e') alf legal expenses incurred by the Authorlty m the maklng and in the

executionof e scheme 7 S lnt

' plot estimated with refererice to such lmprovement

::---:mll)"—all expenses incurred by the Authority on: establlshment for preparahon
B and lmplementatlon of development schigme, which should not exceed
more than 15 per cént of the total estlmated cost of the scheme

. g) the amount incurred by the Authority as interest payable on the
© borrowings and loans, taken by the Aulhorlty for preparahon and
.- developmerit of schemes——— -+ T : .
(h) the amount by whichthe to;al of the; values of the exlstmg plots exceeds
U ehettotal of thé values of the plots rncluded irthe scheme.-edch of such -
- plots’ being estimated at its’ market value on the-daté of the publlcatlon
.~ of the scheme under section 44 with all the bu:ldmgs and works Ihere ;
on and Wlthout réference to improvements contemplated in the scheme
other than rmprovements due fo the alteration ofthe boundanes
(i) if in any cése the total of the values of the: plots included in the flnal
A - scheme exceeds the total of the values of the eXJShng plots, each of such
" ‘plots. being estimated in the manner, prov:ded inclause (n) of sub- .
* _~section (1), then the amount of suchexcess shalfbé deducted inarriving
.at thé costs of the scheme as defmed in sub sechon (1) S

70. Galculation of mcrement — Forthe purpose ofthls Act, the mcrement
“shall be deemed to be the amount by which onv the' date of thé publ[catlon -of the

- * schere, under section 44, the market valug of any. plot with reference o the™:
- improvements contemplated in the scheme on the assumptlon that‘the scheme

has been. completed would exceed on the’ ‘same date the market value of the same

Prowded that in- eshmatmg such values the value' of burldings or olher W‘orks "

".:'erected or. in the course of. erectlon on- such plot shall not- be—taken lnto |
'cons;deratlon - . - :

71 Comnbutlon towards cost. of scheme - (1) The cost of the scheme B |

each plot mcluded in the scheme calo ulated in proportlon forthe mcrement Wthh

.-"—'—‘PFE}VIdEdthat T S oL e oo .-.i"" .
—(ay—No such. contrlbut!on shall exceed the increment estlmated by the
. Authority to accrue.in respect af each plot . B ,
(b) Where a ploti is subject to a. mortgage with possess:on orto alease the o
Authorlty shal l determing, lcwhat propomon the mortgagoeror lesseedh™
“¥he Gne hand and the mortgagee or le§sor on the other hand, shall pay

such centrfbutron*‘

a -leeetlma{ed to-accrue ll‘l respect of such plot by the Authorlty - 3 !
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such person as the Authority may in each case.determrce

+ for such injurious effect.

: specn‘red in ctause (b of section4z:

, (0) No such contrlbuUOH shall bé levied ona plot used aHotted ogr?%se
erng’:“-s'“'o g

--:-._'for the- benefit of the owners ‘of residehts withip the areaof the sc
' The contrrbutron levied on a plot. tsed, allotted or reserved for a pub!:

'“"to—the—general public from such use, aligtment of reservation.

the payment of the contnbutaon feviable in respect of such ptot

from person. t— The amount by which the otal value of reccnstrtuted plots,
rnctuded in a scheme wrth aft*the—eurtdrags_and works thereon allotted to the

persons faHs short of or eXCE‘BdS the total-Value of the existing plots with all the

‘ buridmgs arrd works thereon of Strctrpersorrsha -as the’ case’ may‘be beé-added - ..

fo or cfeducted from the contrrbutron Ievtable from siich person “each. of such piots

'berng estrmated atits: market Valie o the “date of the' pubheatlon of the scheme -
under section 44 and without: reference to’ tmprovement contemplated rn the'_,;‘;;f.

scheme otherthan improvements due to the atteratlon of its boundar:es
73, Transfer of rights from exnstmg to reconstrtuted ptot or extrnctron of

such right. — Any right in an EXISUHQ plot which,- in the apinion of the Authorlty :

s capable of bemg transferred wholly or in part W|thout prejudrce to the rnaking - -
of a devetopment scheme.to be a reconstituted ptot shall be so transferred and

any. right inan exrstmg plot which ini the opinion of the Authonty is not capable of

being so transferred, shall be extinguished, provrded that,an agrrculturat lease

shall not be’ transferred from:an exrstrng plot to reconshtuted ptot wrthout the
oonsent af all: the, partres to such tease ' R o

Sch eme = The owner of any preperty or rrght Whlch in rnjurtousty affected by-the

makmg of. a devetopment scheme shall,: subject to provrsron ‘Gfisection 75, if he

makes a.claim before the Authorrty wrthm Sixty. days of. the recerpt of the netice
= '"ftott‘r‘Authority be -entitled to-obfain- compensatron in:respect: theteof frém the' s

Authonty oF fform any person beneﬁted or partly f fronthe Author.tt,y and. partl yfrom

bAciA certarn casés. — (1) No'

75 Exctusron or limifatiori‘of co_n_tp‘e

compérnsation shall be payable in respect oL -any property or pnvate right of any -

sortwhichisalleged to be tn;unous!yaﬁ‘ected by reason otany provision contarned
in the. development scheme, if under any, otfier. taw far the time being in force'
apphcabte o] the area forwhichr: such sehemetemadenocempensatton is pa yabte

(2) Property or a prrvate rrght of any sort sha” not be deemed to be inJunousty

a view, to securmg the amenrty of- the area tnctuded in-such scheme“or“any part

thereof - lmposes any condmon and restnctron :n regard to any of the matters

i«‘”r’ E
i3

for a pubhc purpose or purposes ‘of the' Authority, such plot b £
FrEtrEae ;
hemé'*—t~ d

' purpose of the Authorlty which is beneficia! partly to the owners or
residents within the areéd of the sehaimie rand partly to the general public ’
shal be-calculated-in- the-prepertion-to- the benefit’ estimated to accrue .

-(2) The owner of éach plot mctuded in a-scheme shall- be primarily habte for

72, Certam amount to be added to or deducted from: contrrbutron levra ble

N 7.
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by v 'Se‘ce. 80—88"5] Blhar lvllneral Area Development Authorlty Aot, 1986 - [39

=._.__~.5lons of thrs Act.or. any rule’ or any regulatlon made thereunder ehall be ai hrst

' devel opment of the [ Mrneral Develo pment Area

+oany- development scheme as it may deem trt B o oo

' wrth the development Plan

%ﬁ 3

80. Power of Authorrty to make agreement - (1) The Authorlty shall be
‘competentta make any agréement with any-person, in respect of any. matter which |
is to be- provrcled for in the development scheme subject to the power of the
“:Governmerit-to. modity ‘or-disallow- such’ agréement and- Uriless it is oth&rivigs™
 ‘expressly provided therein, such agreement shall take effect and atter the_day on ]
whrch the development scheme comes mto force : :

maknre as stated in.section.55- or. rthe rrghte etthl d pertree bt it shall be- bmdlng
on the panies fotha agiéement: - -~ . L i .
F’rovrded that, if - any agreement contams any provrsrons whrch are -
rnconsrstent wrth the scheme as publrshed bythe Authorlty under seotron 44 such
an agreement shall be void: .
Pravided- furtherthat if the agreement is modn‘red by the Government elther
party shall have the optron otevordeJLtLeeelects R

81 Recovery of arrears - Any sum due to the. Authonty under the provr- j

chatge on the' plot on-which'it is due; sub;ect to, the prigr payments af the-ldnd
‘revenue, rtany due to the Government thereon and ifitls not pard shdefmand on’
the-day. on-which it becomes due or on'the clay fixed by the Author:rty sha!l be
_recoverable by the Authority'as- arrears.of land revenue: F

" 82. Executron of works’ in the scheme by Authorrty 2 (t) “The' Authorrty
shall complete all the works provided in a scheme wrthln the perrod pres cribed:

Provided that in exceptronal crrcurnstances on appltcatror; by the Authonty
the Government may, by an order in wrrtmg specifymg these crrcurnetanoes grant -
‘o the Authortty iri this behalf further extentlons oftlme as tt may thrnk fit.

- (2) Ifthe Authorrty fails to complete the work wrthrn the presonbed perrod or
within the perlod extended -under subasectron () ~the- Government may requrre '
the Authorrty to gomplete the works wrthrn a further penoo‘-ae it ‘may consider ..
reasonable or appornt an oftloer te complete suc ' ét the cost of the
Authomy ST . . RS R . ) o
. 83; Responsrbrhty of the Authonty = (1) S'ub;ecttothe provrsrons ot this
Act 'the Authgrity -shall :bé. responsrble for ihg" formulatrort, [ole2} ordmatron and
executron ‘of all development schemes and works relatrngto*the‘develoement of

"(3)‘No‘tw‘thst“ andiig anything confameo i any oTnerTaw tor the trme berng ln _
forge-theAuthority may give: such d rrectrons with reoard _toﬁthe:trrrpler,n:entatron of '

{4) The Authorrty "shall exercrse thé” powers of supervrsron as 5. hay . be ,
necessary to ensure. that stich development schemes are executed inthe 2 interest .
. of the overall develepment of the- [Mmeral Development Area and rnT:‘cTﬁformrty

1. - ‘Subs: by Act,gtr of‘TQQ‘f




40 -}-_-.‘.__ — Brhar MreeraLAceaﬂeuelapmwi&@dnty Act 1986 [ Secs '84 6‘_5

84 Power of the Authority to- rmptement schemes of other agenc;esr

: mcludmg Government Departments - in- case of;'default.— (1), Where ‘theg
-, Authority is satrshed that any direction.given by it wrth regard to any devefopment
" séheme has not been. camed YU BY the concerned ‘agency including” ‘i
A Iepartment of the Government or that any such agency or department_rsunable
. toful quy implement any scheme- undertaken by it for the development of any part
" of the "[Mineral Development Area, the ATtHONLy Tidy itself undertake any stch:
LT de.Velopment -Scheme-of-works-and--ingt—amy-- eApendzture .necessary for fhe”
i -"“exectrtrerretsuch devetopment scheme, as the case may be, and. recoverthe cost
o thereof from the concerned agency or the Department . _—
L (2) The Authorlty may- atso undertake any deveIopment soheme as may be
dirécted by the State Government and may incur such eXpendlture as may be’
_ necessaryfor the execution ofsuch scheme T .
et (3) ‘Where any scheme_om#o;k_ts.undertaken by ttte AuLhorrty under sub—
SRR sectron (1) above, it shall be deemed ‘ta have, for the purpase of the executron on-and.
2 7suéh schemes of works, all the powers whrch ‘may-he exercnsed under any. faw for ;
the ttme berng in force by the agency, or the. department ot the Government as

the case may be; as referred to'in section 82.
'i . 85.Scheme prepared under the prewods Acts — lf any scheme for the
[Mtnerat Development Area or any part thereot has atready been prepared and
approved by the State Government under the prowsnon ofthe Bihar-Town Ptanmng
and Improvement Trust Act, 1951 (Bihar Act 35 ‘of 1951) or the Bihar Regional -
-Development Authority Act, 1981 (Bihar Act 40 of 1982) ar-any other law for.thg
time being in farce in the State before the commencement of the Act; the Scheme

“already prepared by the Authorlty and approved by the: State Government under
the reteva nt provisions of this Act till such tfme the Autho rrty modrﬂes the schemes

) ‘ oI prepares a fresh scheme _ e et
S L CHAPTEH vu S
Levy assessment and recovery of development charge [tax] etc
i . 86."Levy of Development Charge. — (t) Subject to the provisions of this Act
¥ - and the rules under it and with previous | sanction of the Government _the- Authonty
-~ shall, bya: ‘notification- published in thel Oﬁrcrat Gazette Ievy a charge (heremafter
called the Development charge)’ on the carrymg out: of any Deveiopment_or the-
institution, or change of use- ot land, for which permrssron s requrred under
Chapter V. of this Act, the wholé or any. part of the. 1[Mlneraf Devefopment Area at

‘ the rates’as may be prescrrbed : b
(2) The rates may be different for dlﬁerent parts of the [Mmerat Devetopment-——

Are anat F different uses. : '
CEy The chaige shall beleviable [not exceeding RUpees onethousand on
any person who undertakes or carries out such development and rnstrtutes or -

}

v!

changes any use. . .
(4) The Government may, by rules provide for the exemptron from theJevy

L of deveiopment charge, any. deve!opment or lnstrtutron or ohange @t-anyvuse of .
‘any land specrhed in the rules. : N R e A v
1. Subs by Act 24 of 1992
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ecs. 87-88 } Bihar lvllnerel Area Develooment Autl_tonty Act, 1986 (Nt
87. Ftates of Development Charge - (l) Forthe purpose ofasseesmg the \'/

development charges, the use of land and buudlng shall be olassmed under the

- followmg main categories:—

o ( lndustnal .
(i7) .Commeroral. Lo ER o
(i) Residential, .. .. .~ _ . o T

(), Agricultural kL

(vi) Educatlonal ) T
(vii) Health and. Medical Care and T

- {vidily Dnnklng Water Supply
(2) In classdylng the -use of . land and bu:ldlng under eny of the oo

categones mentloned in sob—se"oTrOTrﬁl‘“b—_a ove the predommant purpese for--

which such land and bu:ldlng are used shall be the maln‘basls for such U R

-

classn‘lcatlon TETL L ;
( ) The Tates of development oharge shall be determlned on the proposed

use of land and shall be at'a rate the’ maxrrnum of whlch shall be fn‘ty per cent of

the cost -of developed land. -
88, Assessment ofDevelopment charge = (1)Any p'erson who lntendsto :

cerry out any development or to inistitate or change any use of dny. Jand for whloh

el ;*, .

Ho ot e e

ER e
- '-:--.-:.-:«N.-w R

assess the amount of. Development charge by‘ anserder p WV

permrsslon under Chapter V is necessary whether he has ‘applied for” stich
permlsslon ar not,. -or who has commenced ‘the carrylng aut ‘of . any such,'_
development or has Carrled out stich development or.instituted or changed any -
such use, shall applytothe Authority in the mannerpresortbed forthe assessrfent

of Development charge payable in respect thereof. ”
(2) Authonty shall on such apphcatron being | made; or lf no sUch appllcatlon

is. made,’ after: servrng -notice: 'on’ the persor : Jliable. for- DeVelopment oharge

determrne whether or not, andlfso what Development oharge n‘lewableln respect
of that development or use. G L L :
(3 )The Technlcellvlembershell aftergtvrngareasonable opportunltyof belng N

'heard to the person ‘who has: madé anapplication unde sij .sectlon (1) ‘or-who
ortto. theAuthorrtr

has been. served Wlth a notlce under sub section(2); make ar

{4 After takrng into consrderatlon thie: efereserd_repo theiAuthonty shall

dlt_hat*. ~ .

-...7:_.—

(a) whiere permlssron under Chapter V- has‘*not ‘eert‘granted fo_r oarrymg ____h l
out the said development the A_uthonty may postpone he’ assessment_. ¥

. of the Development cherge i
(b}’ “Whete the applicatior: relates-te: the oartylng t—oﬁa‘n‘ybdevelopment the
- ess e~ DeVelopment oharge payablein

~ Authority may refuse 10" a5sesS
respeot thereof, unless it is satlsfled that the, ‘applicant has an interest-in

the'land SUf‘flClEﬂt to enable- himi-to oarry ot stich developrnent orthar™ - 1§
-the appllcant is able to-obtain stich. lntere_st.and that the .applicant will .~ i
carry out the development thhm suoh penod as the Authonty consrders O

' apprOpnate




-5 TR ‘Biﬁarmmera'r Afea Development Authority Act,1986 [ Secs: efé_h
‘_.-.-.f:'- .e." i R
(c) - where the apphcant relates to the substrtutron or change of any- use %
_ Authontv may refuse to assess the amount of Development charg
- respect thereof unless it is satrsfled that the use er be lnstrtuted w:t
s _- -"“such-period as the Authorrty consrder approprrate
[ ‘89. Levy oftax onuse ofland for ogherthan agrtcultural and- remdentn
purposes — (1) The Authonty shall-subject to the prowsmns of this Act and Hule
framed thereunder leVy tax;-by-netification published if1 the Official Gazene, on lan'
- being. used by-any-person;- greupee&pereeaa—eempaay—tneCentra! Government ¢
the: State. Government, local or. Corporate Bodyfor mrnrng,L‘ommercrat or lnd ustric

purposes with the prior approval_of the- State_ Government: :

- . Provided thatthe ta5<so rewed shail notexceecﬂ?upees 1.50] per square metel
annuaHyfor any such land but such tax shaH not be !ewed on Jand whrch is subjec!

1o Honmg Tax

Govemmentfrom tfme { 513 R 3 :
5 90 Charges for WaterSuppiy - (1.) The Authorrty shall caUse mains to be

. lard down: apd water- 1o be brdught to_the ‘boundary of every colhery “situated in’
__the_area_ofsupply paylng the [tax under section 89 and shall prowdeat least one
- connectron and may on therequestand atthe cost ofthe owner ofanysuch colllery

L prowde additiohal connect[ons betweén its main and connectton p:pes lard down’

~ - by orfor any such cothery ' o
) (2) On the application of the owner of any premlses srtuated in any part of the
- area-of the Authority other thari the colliery, the Authority may, subject’ to suchr,
rules.as the Government | may make in this behalf, supply water o such- premrses
on such condrtrons asmay be agreed upon between the Authonty and the owner

of such _premises: " :
(3) The Authonty may provnde the supply of water through stand prpes or any

‘.'other source tq any town, vrllage or place within the area of suppiy—

8 . _(d) -on its'own notion, if it consrders that such supply is. necessary for the
l'" - - v preservation of pubhc health : ‘i; S, Lo -

*.'on apphcatfon ‘from the crtizens of such area wttage or piace or
on apphcatlon from any’ Iocal authortty charged wrth admmrstratron of

“{c)
or empowered to make prowsron ot the supply of water to such town/
vrﬂage or place on such conditionsand in such manner as the Govemment

~-.»" may prescribe by ru!es made from time to. time in this behalf.
(4 ) For water supply to.its. rnams and plpes as mentioned under this seotlon

the Acthorrty shan be entrtted to charge—
-thé owner of & corhery supphed at’such. rate not_bemg les?than Ftupees

()
1[srxteen per thousand galfons subject to revisior by the Government

from time to time: |
‘the owner of | premrses supplied at such rates as may be determrned by

G )’
. the’ Government in-this-behalf, but not exceedfng Hupees [srxteen per

_ thousand galions. -
A, Sl}bs byAct24—of-t9
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=5, may, within sach’ nmerand in such rhanner as rrray”b"

|

- L : P raruansenesn R R
" Seds._'QOA—Qz ]Brha‘r_Mm_eral Area Developm}entAmho\- _ T [-4-3‘@

- [QOA Declerehon and purpose of Merker Areai' .. Vernment
may by notmcanonmthe Official Gazette, declare any-area a.s;_ e eawhere——%
sale or transaction of commaodities fakes place with thepurpose to provrde civic -+

‘ ememtses mfrastructure ‘and - marketmg fecrhtres subject to the foHowmg ’
-conditions: —. SR : o

(i) Market feg'shall be chargeeble on.sale or transacuon of any. commodrty"_
~ at a:rate which- may*by the Statg Go\“f“ernment in the Ofﬂcral Gazetre be' ..

, determrned from.time to time: : _ ‘
Provnded that the rate so fixed sheH not be more then one per centum of the o

sale value of the commodrty : :
(i) The Authonty may, wrth the approval of the State Government make e
list of such chargeable commodities and may. add, aménd.or cancel any . L
of thé'itéems of cemmedefseeﬁtfted—rrrme sa‘id list, by nouﬂcetzon m the ™
“Official Gazede - . o AT
Provrded that no sticH commodsty sheH be mcfuded m the hst of chergeab!e:}' X
commodiﬂ“es under thrs Act on whrch Market Fee iS chargeable under.the- Brhar-- ‘
State Agrrcuiture Produce Markets Act 1960, o e -
(i) A persen or. Commercrel concern engaged in'the sale transactron or -
trade of. commodrtres spec:fred inthe listas mentronedm clausefiiy shaH ’
.be reqt,nred fo. obtain -4 licerice’ from the Authonty concomed on.

_ paymeni of fee to be prescribed :
- Pravided. thatthe rate ofthe licencefee so frxed shaH not be mo:e than*ﬁ upees
two hundred annuaﬂy - : P e
[90 B. Ceﬂébhonsef Market"f‘ee end AHoca’T;en"of Fundﬂf‘ ‘.I_E),e-;yg}‘@_i_mems:w .
1) TheSIate‘Govemment shall, for the coHecrron of market fee.on.sale:okti

( :
actron of Commodntres withinthe markét area provrde for. néEéssacy age v

A5t ﬁ[[eef’ bt (Hay e
; —7 -':.A:;'.”r‘* 3—1 -_; g«

91 Order of Assessment =~ (1) The Authonty shaH d‘
of the order of assessment on:-the’ apphcant or ihe-
development charge and/ or’ [tex :

——
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fmel and shan not be questloned m any ceur’c

: 92. Appeals against Assessment — (1)
| develspment charge, and/or “[tax is drssausﬁed wr;hth

eg%__&{ezeﬁaseessmeet he -

o R

prescnbed euthorrty

pendency of the appeal

1. Ins, by Act 24 of 1992 ST
2 Subs. by ibid. ' :
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et (9) On an appeal mao‘eto*the‘presfcrrbefd Authonty under sub sectlon (1),
' .prescrrbed authority.shall, after giving reasonable opportunrty of berng hear“
,such person and the authonty, pass such ‘order as it deems fit.” "
PR 193, Development Charge 1o hé'a charge- on land to: Be recoverable 8

“ arrears of land revenues. - (1) If any’ development ‘of land |s commenced 0
h camed out or any use is rnstrtuted or changed without payment of the amount- o
the Development charge assessed.indér the. provrsron “of this Act, the amount o
the Development charge shall bé subject to prior payment of the land reveryg, i
'—any -a. flrst charge upon the interest-of- thepersoniso lrable T the-land n whrch

or changed and.also in any other land irt which such person has any lnterest
(2) The Development charge shall be recoverable as arrears of land revenue:
94, Contrrbutron from the Munlcrpal Funds.=~ Contrrbutron shall be made

from Mumcnpal Funds to the Adthority in the manner heremaftercontamed - -
‘ l(r) All the Local'bodies otthe"areanotltled under sub sectron (2} otsection
v t of. the Act shall pay from thetr Munrclpal?unds to the AuthOnty on the

sum equwalent to one and a half percentdm per quarter on the actual
quarterly :collection made on the basls of the annual retable valuatron
" determined under the Bihar and: Orissa Munrcrpal Act,’ 15%2‘(8 & Q. Act
Vil of 1 922). and the’ Fatna Munrcrpal Corporatlon Act: 1 951 ‘(Bihar- Act Xl of
1952) and the quantity of the said actual quanerly collection stood would
- be the same as on the first day of the last preceding quarter, provided | that

payment shall be at such propartion of the sum payable hereunder as the
Unexpired portron ot the quarter bears to the whole quarter . T
The payment prescribed by. clause (i) shall’ be ‘made With priority to all

| (i,i)
_E ': other payments due from the munrcrpallty except those referred-to’in
i section 67.of the Bihar and Orissa Munlcrpal Act, 1922 (B and-0O, Act VI

. .7
- -ty
S

form to the Authonty WIthln 30 days from the closé of the quarter

Government be made, wrthout mcreaslng maxrmum amount authonsed

- . " (B.-and O Act VII of 1922) and seotron 89 of the Patna Mumcrpal
S " Corporation Act, 1951, thenthatmaxtmum amountmaybelncreasedto
such extent as mayr inthe opinion of the State Qovernment be necessary

K R to secire the due makrng of such payment. i
————&S—Qentrrbutron from other funds. — Cortributions- maYy-be- rnade from the
Panohayaqunds agnculture market yards and other-sources.such.as lrrrgatron

- and water taX, etc as approved by the State Goverrrment from tlme to trme

CHAPTEH Vi

R " Finance Accounts and Audit'
55" Fiind of the Authority.— (1):-The Authonty Shall have and marntatn lts

own 'funds to whrch shali be credrted—— -

if this Act comes Into'force during & quarter, the amount of the first of such - 7

 of 1922) andthe local bodies shall submit quarte ry refurns i in prescnbed

(ru) If payment prescnbed by clause (i) cannot rn the, oplnlon of the State, N

by sections 81, 85, 86 or86A ofthe Bihar and Orrssa MunlctpalAct 1922 :

y
!
!
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(a) all- money reoelved by the Amhorrty from the Government by way of
grants loans advances or.otherwise; T SRR ,_.__
'( ) all Development charges or-bther’ charges or Costs Fees recelved by
the Authorlty under this Act or rules or regulations thereunder o N
(c) the proceeds of the, jtax an. the. annual despatches of Coal and Coke - _;_;:_{
from'mines; ... el e
(d) the prooeeds of- thEEl—é»_onater "to consumers I
(8) ~'all sums borrowed by the Autharity under séction 123 IR
(fy - all reoerpts in respect of any-school or mstrtutlon or work vested in or L
.. under.the coritrol and administration of the Authonty
A (g oontnbution from such Local Authonty/Authonttes of the eree rncluded
.. - inthe [Mrneral Development Area_ot_the Authorlty, Toe
(h) contribltion from Panchayat funids, ‘agriculture market yarcts and- cnher_{ A i
.sources such’ asrrngatton ‘tax; Water; tax etc.; as approved bythe State'“ R

:“:-"""Government from time to time." IR - BEAY
- (2) The Authority shall réceive duty on transfers of rmmoveble pro';}ény in- ¢

st, a ) -
:stu'al: . aocordance with the provrsrons herelnarter contamed in this, segtion--<- = ="
tion - () - The duty tmposed by. the lndlan Stamp Act, 1899 (Aot I of 1899) as

modlfred from time: 1o ttme In.its’ applroatron to'the State of- Blhar on

e ———————— Y et e
.
.

Act. :
I of . " instruments of sale, 1gltts and usufructuary - mortgage of immovable
suld 1 property-situated in '[Mineral Development: Area.-as declared:under
that- { ~  section 3-of this Act and executed on or.after: the date on which, the”
wieh -} - - provisions of this Act comnes info farce in suoh area, be increased- by5
the [ o per cent on the yalue ofthe propertytransferred bythe rnstrurne’n't’oﬂl—n"
I the case of the. usufructuary mortgage} on the amount secured by the B
5 all  Instrument,"set forth in ‘the instrumient; LIRS RS B
BTN B (I Al c:ol ectlons resulting from the aforesard increase In Starnp Duty shall -
N . after deduotmg incidental expenses ‘( ifany), be paid to theAuthonty by D
ed : '.'suoh time as may be drrected by the State’ Govemment e ]
: - (3) Al amoUnts recelved by thé. Authonty from any other source AR
316, i e (4], The funds-shall be applied; towards meeting: * D .___; L
ed: { " {a) the expendlture mcurred in the performanoe of allsiunetxons under
22 s ARy L T = R
?i;. . (b) the expendrture forsuch other pUrposes a5 the GOVernmentmay B
© _ T direct. : L E
Yo (5)~The—etothonty may keep in current"eoooﬁnt of the, State Bank of lndra or - ;

e‘,‘t any other nationalised-Bank in this. behalf,. such simt- oﬁmeneron#o‘oﬁﬁﬁds“es
.| may be prescribed by the rules and any money“in excess of thg: Sal(f sum shall be -
: rnvested in such manner as’ ‘may. be approved by the Government S -
(6) The Government may, make such grants; advances and: loans tmhe B T
Authonty as it may. deem necessary.for the performance of the functlons under-.. S NNEE S
this Aet, and all grants; loans and advances shell be on'such terrns and condltlons
as'the Government may. deter:mtne ' i
T ,Sulos. by Act 24 of 1992. -




a6} Bihar MmeraLeLea_DeveLeemeet Authorny Act,1986 [Secs c}
.z e e 1]

7. Budget of the Authority. — The Authonty shatf prepare in such fore;‘t

‘at such time every year as may be prescribed by'the. rufes a budget in respa

the financial year next causing, showrng the eetrmated recerpts ahd. eXpendi

_L:A6r e Authority and’ shall ‘forward"ta’ the’ Government such number. of cor |

- thereof as may be prescrtbed by rules.

~ -98. Accounts and Audit:= (1) The Authonty shall matntarn preper accou
- and othier felevant records and prepare anannual’ staternent of accounts includ,
the balance sheet in- suchform,fas-_tﬁ__Govemment may bymme

- (2) The Accounts of the Authority shall be subrect to audit-atinually’ by 1.
Accountant Generaf of the State and any expendtture rncurred— by hrm

Generaf T , e

“(3) The Accountant Generaf oF any person appornted by hrm in connectre

T With the. audit: of acceuﬂtaﬁﬁhevﬂruumﬁty_ shall have the same right, prrvrfege am

. authonty i connection with- su'-‘h-.audrt as the,, Accountant-~General- has i
: gennegtion: with the GoVemment accounts and in partrcufar shaff have the nghetc'
~demand- the productron of books, accounts connected vouchers and other

document and papers and to tnspect the office ofthe Authonty

(4} The accounts of the Authonty as ceftified by the Accountant- Generaf or,
any perscn appornted by him in this behalf together with: ther audrt report thereon'
shaif be forWarded annuaffy to the Government '

99 Annual: Fteports — The Authority shall’ prepare every year a report of its’
. acuvmes durrng that year and submit the report to the Government } n such form .
on or before-such-date as may. be prescribed by. rufes

100 Pension and Providerit Funds. —{1) The. Authortty shaft constrtute for
the.benefit of its wholetime _paid members and of its officets and other emptoyees
in such manner and subject to such’ condttlons as- rnay be prescrtbed by rufes

- "such pension and’ provrdent funds as it may deem frt PR -

(2) Where any such pensron or: provrdent fund has been constrtuted the

'Government may déclare, that,the provision of: the Government Provrdent Fund
L Act 1925 °hatf appty to sUch fund as rf i were- a Government Provrdent Fund

CCHAPTERIX .. w70 .=

B R T |

ot AR R

X ) .S‘uppfementary in Mrscel/aneous Prowsrone . R

_ 101 Power of entry.— (1) Any peison authorrsed by'the Authorrty in this |
. benaff may enter rnto across, afong ar upon any- fand or burfdrng or cofhery with

: or wrthout assrstants of workmen for the | purpose of — o C

- (a) - constracting, maintaining, . repajring,” renewmeh_ arging. and' -

- extending reservoirs, mains, prpesand other works upom or or unider land; ™
‘ :'_'._(b) taktng tnterceptrng and rmpoundlng any water ffowrng from any: ‘land;
o (-c) making any enquiry, mspectron measurement or survey orta krng levefs
N * of such land or burfdrng : : LT
el (d) settmg out boundarres and mtended hnes of parts

(e) makrng such fevefs boundarfes and lines’ by ptacrng parks and cuttrng
.-trenches; - — . . .

SRR S T 0,
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~(b) where ‘the: Person to be- served is in.a partnershrp,it the documeitjm
addressed 1o the partnershtp at rts prtncrpel ptace of busrness tdentrfytr\

| ‘(t) eent by regtetered DOst o
: (i) delivered at the said place of business: |

e _M.,_~(C)_mtn eny-ether ease; if the doctrment*ts—eddressed to the person to be -
Cosevedand L e Feldressedto the pers | |

(i) i§ given or tendered to him, or B

(il if. “such person .carinot be found, IS efﬂxed dn some;..[
eonsptcueus part of his last known place _of_ reStdence or-;

. business; or is given or rendered to some adult member of his -

- family or is ‘atfixed.on.some consprcuous pert of the land or -~

) burtdrrlq_ whtch it reieu“es, or . LoIo- L EEETITT
(m) is sent by regrstered pdst to that pereon .. SRR

(2) Any document whrch Is requrred or authonsed to be served on the owner or R

g occ,upler of any larid or buudrng may be addressed " the owned”’ of occupier" as .-
the case may be of that land or building (naming or describirig that land or: burtdmg{f "
wrthout further name.or-description, and shall-be deemed to be difly served =]

(e) If.the doclment so addressed is sent or dehvered in eccordance" i
wrth cteuse (c) otsub -section (1); 0 _ ‘

l’b) if the documeni so addressed or-a copy therebr SO. addressed is.
delivered to some person .on the land or burtdrng

(3) where a document js served on a parthership in eccordanc:e with thts’ .
, eectton the’ document shatt be deerped to be served | oy each partner SR

(4) For the purpose of enebhng any document to be served on, the owner ot :
- an / ‘property; the Secretary to the: Authon*y or-any- other offrcer authorised by the
- Authonty in this behalf may by-notice: in wiiting,: requrre the occuprer (if any) of
o rhe property e} state the name and eddress of the owner thereof. . :
-~ (5). Wherethe person onwhbmadocument istobe served is mtnortheservrce |
upon ‘his guerdren orany edutt member of hlS famlly sheH be deemed to be servrce
uponthernrnor B RPN S
' (8) A servant rs not a member of the tamdy wrthrn the rneenmg ot thrs Y
' SECUOH ; , - . LT }l)
. 104, Pubhc Motice how to be made known — Every pubhc nottce grven '
. ,under this Act or rules or regulatrons thereunder shall be in wntrng bearmg the...”
 “-signature of the Secretary to the Authonty or such other officer viho may be™
~atithorised I this béhalf by the Aurhonty and sha!l be widely 1 made iade known irithe -
-loeality to be effected thereby affixing copies thereofin ceneptcueds pubt ic places
" within..the sard locality, ar by publishing the same by beat of drum or by
advertisement i rn a tocat rrewspeper and by such other means ‘which the Authonty
' thrnks fit,. =~ e . — —-
- 108, Notrces etc 10, ftx reasonable time. — Where any notrce order or- -
" Gther- document;issued or made ‘under this Act-or any rule or regutatton made
thereunder requnres anyihmg—tebedene—feethe*detng-of-whrch na trme is ﬁxed

N
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in thre Act or rule or regutetrons thereunder the notrce order or other docurner |
. ehau specrfy a maxrmum penod within.a.meath focdorng the'same: -~ - B
L 408, Authentrcatton ‘of orders’ and documents of the Authorlty - Al
permissions, orders, decisions, notices and otherdopumente ofthe Authority shafl
- be authenticated by the srgnature of the Secretary. to.the Authority or such other
othcers as may f be aufhorrsed by the Authonty in this behalf. - S
Ko - _' i 07. Mode-of proof of. recerHﬁT—ﬁe-Authonty A copy of any recerpt,
/ R - apphcetron ‘plan, notice, order, entry in". a registertor other document’in the
S . possession of the Authonty if duty certified by-the legal keeper thereof, or othdr
{29 1 person authorised by the Authority In this behalf, shall be recéived as prima. facie
e or b . evidenceé of the exrstehoe of the entry or document. and shatt be edmttted as -
. Qf his. -1 - “evidefice of the matters and trensacttons therein recorded in-every | case.whére, .
1 Pd-off.;-?ig’ ~ arid to'the same extentasAheeegree#eetry—o*dmument" Id"tproduced ‘heve"‘,
AR & 5 en admissible to prove stch matters. . T TR
108! Restnctlon ‘on- the” summonmg ik ofhcers end servants of: the.__‘
3 N Authorrty ~ No Chaifman,-member of officer of: servant of the Authortty shall‘in .
eny Judrcral proceedmg fo-which the, Authority. is a Party be required-ta’ produce L

commrtted was lncherge of, and was reeponsrbte for, the company forthe conduct
-of the busmees of the company as well as the company shall be de_e_rgtxi’tobe 7
guilty of the offence end sheH be nabte to be proceeded agarnet and purushed B

accordmgty

i

Or’.as
ding) ‘anyregister or doctiment the contents of which'can be proved under teh—ﬁrTecedmg
o . section‘by a c.ertrf:ed copy or.tg"appear as a- witnessto prove the: matters and
. ance transactrons recorded therein, unless byorder otthe CoUrt medeforspecrat cause.
B - "109.. Otfences by compames —- (1} 1t the. person commrttlng an otfence
i ad, is under- this Act is a company,- every person who at the trrne the offenoe'-'vv_es

-
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accordmgty R L il
EXplenerron — For the-purpdse of this sectron—:’;";i:.—;%, -
ey ”Compeny .means a body corporate and rncludes a frrrn or other

" association of lndrvrduals and: BT ] .
'(b) "‘Drrector” in refation tc a frrm means ¥ pe_rt_r:rEr rn the flrm -

Hb Penalty for obstructrng contractor or rernbvmg mark etc — h‘ any

3

. or : -person»
1edej.-‘  -(a) obstructs; rnterfere"or-mtsbeham son engaged or emp toyed by
‘ixed SR th e Author!ty or any persen Wnth whom the Authorlty has entered mto a.




e e i e e
R

oontract in rhe performence or executlon by such person of hiS dd"
~of anythmg which he is empowered or requrred to do_under thrs Act

B removes any mark set | up for the,purpose, of indicating- any level or direot
'mnecessary o the executron of worke authorlsed under this Acr*or

‘maliciously, wrffu”y or negirgentiy breaks injures, opens anyfock cher
~ valve, prpe or other work be!ongingto the Authority, or=—: - 4

gatawially obstructs the flow of flushes, drews of drrncts or. takes wate

fromeny wa’fef_wotks or-_-m----- . : I
- tampers with electric and water meters dfshonestiyto prevent Ihem frorr
.. .registering the quantity supplied. ' i :
(j) " he shall be punishable with fine which may extend two hundred*rupees
- of with smprrsonmenr far a term which may extend to two months
111 Sanction 6i Prosecution. — No prosecutron for. any offence pums“ao!e
under this-Act shalt b m th the previous sanctron ofthe Authonty
or any- officer authorised by the Authonty in ihrs beheh‘ i f S
B 12 Composrtron -of offences:=: e The Authonty or any person authonsed
Ty thrs Behalf by general or-special order rnay, either before or eﬂer the rnstrtugion
ofthe proceedmgs Compound any offence rnade pumshab!e by.é¢ under thig Act. -
, (2 ) When an offenoe has been compounded the offender if i in, custody shaﬂ
- be drsoharged and o fudher proceedmg shall be taken agamst him in respem of -
o thﬂ ofrence compoonded . ~ :
' 11 hfiagrstrate 5 -power 20 impdse. enhanced pena!tres — Notwrth~
standrng enythrng contamed insection 29 of the Code of Cnmrnal Procedure, 1973,
it shall beilawful for any caurt ofa Magrstrate of the first class ta pass any sentence .
' uthonsed by this Act in excess of its power under the sard secuon R
114 thht to appear by recoLsed agent.= Every party to any prooeedmg
before the. Trrbunal constrruted under this Act shan be entitled to appear erther in
::person orby | his agent authonsed in wntrng in that behah‘ o o
115.-Power to compel attendanoe of wrtnessee = For the purpose of thrs
Act,any. preeonbed authonty appornted Under the provrsrons of this. Aor or'an’;
-officer appornted under section:56:(1)-or the- Tribunal® may. summon and enforoe
- ; the attendanoe of wnnesses moludrng the parties mterested or en_y ef,,rhem and N
REE compel ’th‘em to grve evrdence and’‘compel the productron of documents by the -
- sdme means and, as far as possrbie in the same manner as.is provrded in the oase
~.ofa Civil Court by the Code of Civil Prooedure 1908. - - . _‘ L -
’ 116. Jurisdiction of Courts. — No court inferlor.to. that of a Magrstrate of”tﬁ"‘
Jfirst class shall- try an offence ‘puhishable under- hrse&ee———————-—’ UL
—.“““""TTY" Frne when realised to. be paid to Authomy —-_-AH fings realised in
oo —connecnon wrth prosecutron under this Act shaH be pard to the Authonty \ 'f;
B N TS Members and Officers-io be pubhc servants, — Every tnember and
- every officer and other employeee of the Authority shall be deemed toebe a'pubhc
o servant within the. meanmg ‘of section 21 of the Indidn Pena! Code

119 Protechon of actron taken m good farth = No surt prosecuuon or i

. ‘r -—~":'-“‘ *
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' funohomhonty underthis Acf anydrsMs@iﬂ;@Mthomy,
: G‘ ______

Authonty, may frorn trme to time borrow at such rate of mterest’and o7

the" rules and fegiilations made thereunder shall have effect notwrthstandrng

s

Seos 120- 126]Blhar Mrneral Area Development Authorrty Act 1986

‘i
it

faith; done or mtended to be done under Ihts Aot or any rule or regu!ahons madﬁ

‘--"::.'jthereunder

' 120 Fmahty of orders —Save as- otherwrse expressiy provrded in thrs Act;
every order passed or drreohon issued bythe Government, order passed*or notice

ény suit.or other legal proceedrng T

Issued by the Authorify Under this Act shaH bé final and shaH not be quesnoned in

-

taken under thrs Act shall be queshoned on. the ground merefy of —
- (a) the existence: of any vacancy.in, or any, defect in'the: constltutron of

. the Coal Area DevelopmentAuthomy, or .
(b) any person havrng ceased to: be a member Lor.

PR

;,__-—_-._

(d) the farfure to serve. a notrce on any person where no sUbstanhal

rnjustlce has resufted from such.fa:fura or’ :
(e) any commission, defect orrrregu!anty nat, aﬁectrngthenr‘rts of the g

4
,\ el

R case o S
(2) Every meetrng of the Authontv shaH be taken to have been duly convened

and to. be free from alt defects and rrregulanhes
122, Power to Delegate.. «-The Authority may, by resolutron dfrect that any
power exercrseable by it under this Act; rules, or reguiatrons thereunder. -except
the- power to prepare any. Development Plan or Devetopment Schewto o
' make reguiatrons may alsg be éxercised by any local authorrty or‘any officer
of the Government w:th prevxous consent of Government— ay may be mentro.ned |

5 The

123 Power of Coal Area Development Authontyto brrow moneyo

su,ch perlod

drrectrons as may: be rssued from. trme to timeby the—G,e e ) l

a,dmrnfstranon of this Act: “ - .
(2) Ifin, or in connection with: theeexererse of—rt‘

' the local authority. or/and the Govemment the decrsron of tbe

,‘rdlsputesshaﬁ*befmai L L
125 F!eturn and mformatron — The Authonty—shaﬂ‘furnrsh to the

from trme To trme requrre L S, .
" 26. Effect ‘of iaws. —-(1) Save as afore.aard,lhepnovrsrens—of—thrs Act and,

anythmg rncons13tent therewrrh contained in any otherfaw.. —-
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. .-___52_] B

&7/)( ) ( ) Notwrthstandrng anythrng contained in any such other law—
A (a) When: permission of development i in respect of any land has bee:l
o ... obtained.under.this Act, such. develcpmentshall not:be- deemed to_
LD he unlawtdlly underfaken or-carfied olt by réason only.of the fact
. thatpermission, approval orsanction required under such other law
i - for such development.has..not- been obtained; ‘this shall not,
R " . howevet, bé construed as as exemption to permiission.being obtained -
et T a8 required_under-sueh-other laws and-of- payments ts of such fees
* ~ and charges as may be prescribed by these laws T
"(b) When permission for such development has not been obtarned |
uhder this Act such development shall not be deemed to be lawfully
: undertaken or carried out by reason only of the fact that. permission,
o approval or, ‘sanction’ requrred under such other law for such ‘

: dovelopment-ha“bwrrob“‘amed 7 -
1275 Power to require” the owner or occuprer to execute certarn -
- measures - (1) If the. Authonty Is: sansﬂed that itis. necessary ‘that measures,“--‘-’
S ghodld be taken for’ any of the purposes specn‘:ed under: Ihls Act in the [ Minéral
Development Area or any of its parts and that the necessrty for such measures is
distinctly referable to any actor. comm:ssron rn respect of his pro‘p“—rty on the part
- of the owner-or occupier of any: land or burldrng, the Authorrty may by. notrce R
. specrfyrng measures to he taken require such owner or occuprer at his own ccst*
(r) to executé within a period to be fixed in the notice; such works which -
- the Authorrty may consrder necessary for carryrng such measures rnto
. effect and to maintain in good repair all works SO exec uted o
- (i) 10 carry on stich centrnuous or. perrodlcal operatrons as the Authonty, .
‘may direct for cerryrng such measures into effect A
@) the Authority.is- satrshed thatin order to. prevent or abate a nursance R
‘ atlectmg the publrc health in the’ [Mrneral Development Area; itis necessary that S
- any:owner or occupier of Jand or burldmg in‘the [Mmeral Development Area or .
o any of its parts should take certain orders’ wrth any property belongmg to hrm or BRI
"~ inhis posseSsron or under his management the Authorrty may by notrce, requrre
such person 1o take such orders at his® own cost _ . R
el T (3) Hin any of the cases referred to in the two al’oresard sub-sectlons the
' _'Authonty is satisfied. that immediate remedy:is’ necessary, ‘the Authonty may”Ta"
.feasons to be recorcled by-a riotice specifying the measures to be: taken and the~
estimiated cost thereof (if any) declare its intention- of rtself executrng and
maintaining any such work or oarryrng on any such operatrons on takrng_such_

- ...order-atthe-eost of such owner or occupjer.” . __:___h
12_8~ Powerfomake rules - ( t) The Government may*lay netrhcatron in the

. e ®

|
o
-
<

-~ . . - . {

(2} In partrcular and without pre;udrce to generalrty of the feregomg*power
' such rules may prov:de for all or any of the followrng matters na ely =

(a} the functrons and powers of the Authorrty
- -Subs: byAct 24‘0! 1952

Act
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(c) ‘the qualrfrcatlon and drsqualrﬂcatron for berng chosen as and for beu
members ofthe Authonty T

P (d) the manner of nominatioi ot representatrves ot local authontles unc
clause (i) of subs: sectron {8) 1 of section 5; ) :

(e) the .manner in ‘which and the purpose for whrch the Authorrty m
e assocrate wrth ltsalf.anvp_ﬂtscms_ltrlder the provrsrens of thrs Act;

a (f_) the ccntrol and restriction in relation to the apporntment of otﬂcer an
" other employees of the Authonty, '

(g) the time within which the Government s’ to accor’d approval to an
. Development Plan and: Development .Scheme;

(h) the form and content of the Development Plan and ‘the. Developmen
Scheme and the procedure ta- DE“fGllOWEd—ln-GBHHDCIlOP with-the
preparatron submrssro‘t and approval ot such plans schedules and the
_-form,and-the manner of” publrcatron of the notrce relatlng to such Plan
- and: Scheme : PR

0

T the penod of whrch such an amendment may be_i;‘g P o
() the form of regrstra’non of applrcatron and the partrculars to be contajned;
in such register; = . : : :

(k) the form in which any application for permrssron tor development shall )
be made the pamcular to be fumrshed m Such apporntment and

“be prepared the manrier of p‘reparrngﬁ,andnumher_ofo ples that have'"-
to be. sent to the Government‘~~ P s s - -

(s); the form of the- annual reporr of the Authonty and date on or betore- f
whlch rt shall be submttted to the Government . - o
the manner and the constrtutlon of prowdent funds tor_t:
pard members and offtcers and other employees ofthe Aut_
condrtrorrs*subrec%te whrch stch tundsol_ybﬂ),n__
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'(u) the documentofwhlch copres may be granted and thefees forsuch cop;i -"""

: (v) prescnbrng the matters in respect of which notices, returns and- repori'g =;:f
“shall be furnished by the| owners and occuprers oﬂand and bur!drng :thg—‘
torme ‘of such:notices and partrculars to be contamed in. them; _ '

___(w) " providing for the supply of filtered or boiled or other water and fori
* sanitation ‘and conservancy iri the- 1[Mrnera! Deve!opment Area

L;.’_‘L..s K9] provrdrng againstihe. FECUmuEation of foutwater;—— *__ﬂ ; e
(v “régilating the ‘construction and sanitation of houses*-w'—-j-- R £

o

-(z) prowdrng for the prevention or abatement of nursances affectrng the ¢

. public health commrtted byany person wrthrnthe [Mrneral Devefopment
. Area; - : .
(za) provrdrng forthe drsposal of sewage ‘offensive matters rubbrsh and the -
maintenance oFHFuTaf?‘!éT ines,; Tess-pools- and- other generally for
_—— carrymg out the. prowsrons ‘of. thrs Act.for premohng the. hearth safery
o and welfare of the people rn the [Mrneral Deve!opment Area; " .
(zb) prescnbrng the pressure at which water soppiy by the Authorrty is to be B
laid- and the hours durmg which such pressure IS to be rnamtamed i
(zc) penodlca! analysrs by &. quafrfred analyst of the water sopphed by the - .'__’
- Authority and the action to be'takén on his repon R : T
" (zd) management of resefvolr, filter-beds and other works .

(ze} providing for the supply of water through stand plpes or any or.her source
_ for domestic consumptron and for: otherthan domestlc purposes ' ,
."..(z-f) provrdrng for the instalation, testing and repfacemenr ofmeters for. water R
supply and e!ectncrty and for measurrng and recordrng the. amount ?Fé

L

consumed; - ) : A
(zg) prov{drng for the determrnahon of rates for [tax and The manner for B
recovery ofthis [tax R BT AR AT AU
D (zhy providrnq for the prevennon of. outbreak ‘of ep!demro drsease and rhe '-
construction of isolation, huts dnd hosprta!s i "
(zr) presorlbrng medrcal assrstance to Be provrded to labourers of the coel
" mines and the appomfmenr of medroal staff; . L et
(21) provrdng for the approval of plans for new buridmgs mc!udrng houses " g -
for miners by Medical Qfficers; and ST : 5 C
(zk) any other matters whrch has to-be: or may be prescrrbed by rufes
129. Powér to make regulatrons — The .Authority. mey with’ prevsoue—*?
approval of e Governient, fiaks; regularron”S“consrsrerrt‘wnhﬁrs—Aot and-the -
rules made thereunder within_three months to carry out the- p_urpeee ‘of this"Act
and; wrthout prejudrce to rhe generahty of .this power su.oh reguiatrons mey
provrde for— -+ .
. (a) -thetime and place ofho!dmg and procedureto be fol]owedm meetrngs -
© 7 - ofthe Authonty. Consultative and Co-ordination Commrttee*the number
. of members necessary te formt aquorum therern ' e

et e e

s

| Subs by Ac: 24 of 1992.



ST e e -~ (@ ) sub;ect to the scririy:

the: saianes aNowanoes and condmonsrof servzce of its oHrrers and

FIs -_'-:i',;f_\‘;»‘_: -':.--.;.,': e v, Empioyees ._- ety _.f::‘.’ ) ¥ .u ,,4;;!“‘3— £ '::'?3)‘\ ‘:.«. P :4. o H ".T‘““‘*" p
J SRR the tefms.and eondmons for the cantinuance’ of use of any land used

Do)
" 'otherwuse than in conformlty with a Develomnent Plan; -~ . .~
F’reventmg the waste; undue corrsumptron mrsuse or contammation of

: (é)‘ ’
. water and- prescnbmg water meters; and.,
(f) - any- orher nLatter whroh has 1o be or rnay be presenbed by rules
o 130 Laymg of rules and regufatlons hefore State Legfslature Al ruf’es
“and regu!attons made under this AEt’shaH ‘be lajd: for not less than thrrty days'
- befare the State Leglsfature in it first ensuing session as soon as may'be, after '
. they are. made and.shall be SUb}eCt to such modifications as the Leglsiature may .
make dunng that sessiomouhesessmu_mmedratefy foHowmg—" . S
131 Dtssolutlon of Authonty (1) Where the Govefnment is satlsﬂed Ihat:
the purpose for whrch the Adthorlty was established. under ‘this Act have’ been' '
substanﬂallyachreved so'as to render the oonﬁnued’ Existenice-of the AUthonty in'
i the opirnon of the Govemrnent unnecessary the Government may by notn’lcatron
j *inthe official Gazetts, declare that the Authority shall be’ d:ssolve_d \_rv_:rb__effeet from
"1 guch date as.maybe speon‘red tn the nofmcatlon and theAuthonty shaH be deemed

to be dlssolved aooordrngly

2 From the date of declaratron under sub—seotlon (1)

(a) all propertres funds and dues which are vested i, or reahsabfe by the
Authonty shall vest in, or be realisable by the Govemment Ll

(B)g' all’ fiabilities whrch are enforoeable dgairist the Authorrty shall be
,_' . —-‘___ —__-__r_’_/

7 enforceable by the GOVemrnent and
- (e} for the purpose of reahsmg propemes funds’ and d ues referred_ t_or_n_ o!ause
_ L (a) thefunctions of the Authonty shall be drscharged by the Government
R V-8 Fiepea!s and Savmgs = (1) ‘As from ‘thi: date of the constltunon of
Authonty under this Act (a) The Brhar Town Plargmng and 1 mprovement Trust Act;
1951. (Bihar Act 35, 1951),.(b )-The Bihar Restrictions of Uses-of Land:Act, 1948
(The B:har “Act’ 23 of 1948) (6).The. Jhana Water Supply At '{914 (B;har Act 3 of
1914),{dy Thé' Bihar ‘dnd Orissa’ Mlnrng Setﬂements Act, 1920 (Adt:No:.4.af 1920)
(e) The, Hazanbagh Miries - Board Act;1936 (Brhar Act: 1il-6f+936), (f) The Bihar -’
Hegronai DevelopmentAuthorHyAct 1981 (BrharAct 40 19—)'sha!fceaseto have -

' effect within the area notified under. section 3-of this: Ae ot
(2). The Gram Panchayat Samities and lea Panshads consmuted under the
; A-of" 1L962) as

s .
e we- ] Biter Parichayat Samities and-Zita: Panshadsﬂot—
i A rmodified- up: to 20th June 1970, whose junsdret;on eXfends ever_the [M\nera!
: Development Area shaH not- exerc;se such powers and. funonons as have been\ :

. entrusted to the Authorrty cons’ﬂtuted underthrs Act wﬁh eﬁect from the date to _

1
'n . -
RN S

. be notn‘led by the State Government.: ..

O
@) Notwrthstandmg the prowsrons of sub- sectron (1)—
of the requrrements of the Authonty assessed; by

L -an officer ae,sernted bythe State Government, evervsuoh officer _o_r _o_ther o

[




- » 'uul e FERIVIAAEANAT T e e e

DL euthorrtres/organrsetrons set-up under the eote hsted in. sub seotron REEs
-, of this section immediately before Lhe date of the constitution of, th,@

R "‘;.-.'Authorrtyend proposed tobe retarnedb?ir’reAuthontyshau on and from} .__,-,f-
U s teh dete be deemed'to heve beentransferred to and become an oﬁreer“jk

©7 . oriether employees of the Authority with! such desighation as.the A%

Dol 'Authorrty may- determrne and may hold office by the same tenure; at the
o - ,‘ same remuneranon and on the same. terms and condnrons of servrc:e as _
rms he ‘wauld have held-if the-Authority had hot beén comstituted, and shal "

' contrnue o doee unless and until such tenure rémuneratron and terms :

and condrtrons are: du!y eltered by the Authonty
© Provided that any ‘service: rendered by stich.an offrcer or other employees
before the constitution of the Authorrty and proposed to be retarned by
. - 3 Au’rhonty sha” be deemed 1o'be serwce rendered under it Lol
(b) anythrng done (rnoludrng any eppomtrnent ru!e bye Iaws regu}atron of
" form madé; granted or, rssued) under variolis. aets llsted in sub sectrens (1 )
end {2) of this eectron shall,'so faras it is not inconsistent witfi the prowsrone
. of thrs Act continug’ in force’'and be deeméd to. havé been done or teken
under the provrsrons of this Act unless and until it is superceded by any
i thlng done or-any action taker urider the serd prowsrone LT
(c) all"debts, oblrgatlone and Irabrmree rncurred all oontracts entered mto
“andall meﬂer:s and thrngs erigaged to bedone by, with or for the’ varioys .
authorrtres/orgamsanons setup under theacts listed in sub- sectlons 1),
(2) of this section shall be deemed to have been rnc:urred entered rnto
- ...prengagedto be done by, with'or for the- Authonty, AR /
(d) all propen‘res movable and- rmmovabfe end all rights, title, and»rntereeﬁrr .
oany Qroperty veeted in the authorrtres[organreanons set up: under the '
actslisted in sub-sectrons (1) (2) ofthis sectron shall vestinthe Authonty
and aH propernes in possession of such authontres/orgemseuons sha”

“be deemed tobedueto the Authority;

( ) aH surte prosecutron and- other !egal prooeedrngs rnstrruted or whrch .
3 ) rmght have beéen instituted by, for or. agernst the. euthorrtres/orgamsatrone R
..set up’l under the acts: listectin sub sec,trons (1) @)of: thre sectron may i \ 5

be contrnued or mstrtuted by, for or'against the Author.rty, : e

(f) alf sUms eharged on. any: property under various acts listed in sub—
sections. (1), (2) of :this section or the rules or regulatrone framed

thereunder shai[contrn ué to be charged on the’r property andthe Charge

- shall be enforceableby the Autfiority; .
(g} Fom the' dete the Authonty comes into existence it er have the seme

I right as tﬁe various. authorrtres/orgamsanone setup-under the acts hsted -
-+=-in sub-settions (1);-(2) of this section had in all lands within the area .

" notified under section 3 of this Act whrch were previously held by-the - -

. aforesald’ various, euthormes/ orgamsauons on lease from the-SEHE" -

Government for a certdin perrod or the possessron of whrch has been R

delrvered to thefaforesard authdntres/organrsatrons S

;;,-.-ree‘ﬂ‘«"




“ t";.uy Act, 1986

Sec 139 ] .* Bihar Mineral Area Devetopmea -
‘;; ' (h) all tands wrthin the area notrﬂed under sectlon 3 oftms Act held by
S ‘personan leases from the various authorities/organisations set up ur
theacts’ listee-in subs sect]ons {1).(2) of th}_s_,sectron "inderdtégiste
deed or lease for resrdentral purpose (and not for commerctat plr
or commercrai -cum-residential purpose) shall be deemed to be ves
in himy a?perpetuat lease—on-payment ef fee to the Authorrty at the 1

of one. rupe - per. square_metre

777 fi) - thie’ Authority shall continue to enjoy the powers to realise theé varic
sources of income _in_ terms of levres fees, cess etc. otherw

. empowered fo:be. realrsed by vdrious’ authontres/organlsatrons set

- -undér the acts listed tnder.sub- secnons (1),.(2) ofihissection unc

.. 4 their respect:ve acts and rulés and regutatrons framed thereunder as
S -the said” authormes/orgamsatlons were still functronlng under . th

© respéctive statutes untrt the same are amerﬂed by the Authonty frc

- limelo t[me . .
. (4) (t) The Bihar [Mmeral Area Development Authorrty Ordmance 195 :
: (Blhar Ordinance'No. 11,1986) Is hereby repealed

: (2) Notwrthstandrng stch repeal; anythrng done or any action taken in exercr<
of the  pawers by or under the said Ordirance shall be deerned to have'k Been done «
taken inthg éxercise. of.thé powers conferred by or' under this Act, as if thts Act wer

in force on the day on whlch such thtng or actlon was done or taken ' :

at

THE BIHAH [MINERAL AHEA DEVELOPMENT _
AUTHORITAL(AMENDMENT) ACT; 1992 (Extract)
* [BIHAR ACT 24, 1882] s
AN ACT o

TO AMEND THE BIFAR IMINERAL AHEA DEVELOFMENT
SO L AUTHORITY ACT, 1986 =™ i+ meivia oo o

BE tT enacted by the Leglstature of the State of Brhar in the fortythlrd year of

the Hepubhc of lndra as fotlows - o ) _

CHAPTER'T ;1. - ST

1 Short trtte extent and commencement. — (t) Thrs Act ‘may be caHed the_
Bmar 3ihar "[Mineral Area Development Authorrt\L@tmendment) Act 1 992

(2) lt extends to the whote of the State ef Brhar

s e

\

Government may, by notrficatfon in the Official Gazeite, appomt
Sectlon 2 to*to - tnserted ir thetext at appropnate piac_es__ .

Tt ey

vt AT e A
- : B T

Subs. by Act 24 of 1992, .

i . ' ']_
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